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[The motions for Demands for President to complete the sum ne-
Grants which were adopted by Lok cessary to defray the charges
Sabha, are reproduced below—Ed.]

DeEmMaND No, 5T—MINISTRY OF
INDUSTRY

“That a sum not exceeding
Rs. 3435000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Industry’.”

DeEMaAND No. 58—INDUSTRIEg

“That a sum not exceeding
Rs. 16,97,90,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Industries’.”

DEMAND No. 59—SaLT

“That a sum not exceeding
Rs. 51,35000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Salt’.”

DeEmAND No, 60—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
InpUSTRY

“That a sum not exceeding
Rs. 28,52,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Revenue Expenditure of
the Ministry of Industry"”

DemAND No. 129—Caprran OUTLAY
or Tar MinisTRY oF INDUSTRY

“That a sum not exceeding
Rs. 2,86,29,000 be granted to the

which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of Industry'”

Ministry oF Works, Housing anp
REHABILITATION

Mr. Deputy-Speaker: We will now
take up the Demands of the Ministry
of Works Housing and Rehabiiitation,
Seven hours are allotted. Those who
want to move cut motions will please
send slips to the Table,

I will first place the Demands before
the House.

DemaAnD No. 90—MINISTRY OF WORKS,
HousING AND REHABILITATION

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,75,000 be granted tg the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Works, Housing
and Rehabijlitation”.”

Demanp No. 91—PusLic WoRKS

Mr, Deputy Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 30,98,53,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1985, in respect
of ‘Public Works"."

DeEMAND No. 92—STATIONERY AND
PrinTIve

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 10,58,47,000 be granted to the
President to complete the sum ne-
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cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Stationery and Printing'.”
DeMAND No. 93—EXPENDITURE ON
DispLacep Persons
Mr. Deputy-Speaker: Motion mov-
ed: .

“That a sum not exceeding
Rs. 7,74,85,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 19685, in respect
of ‘Expenditure on Displaced Per-
sons' "

DeEMAND No. 94—OTHER REVENUE
ExpENDITURE OF THE MINISTRY OF
Works, HousiNGg AND REHABILITATION

Mr. Deputy-Speaker: Motion mov-
ed: .

“That a sum not exceeding
Rs. 83,04,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other revenue expenditure of
the Ministry of Works, Housing
and Rehabilitation’”

Demanp No, 141—Caprrar.  OUTLAY
oN PusLic WoRKs

Mr, Deputy Speaker:
ed:

Motion mo-r-

“That a sum not exceeding
Rs. 8,66,49,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Public
Works".”

DemanD No. 142—DEeLHT CAPITAL

OvuTLAY

Mr. Deputy-Speaker:
ed: .

“That a sum not exceeding

_Rs. 22,63,32,000 be ‘granted to the

Motion mov-
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President o complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Delhi Capital Outlay'.”

Demanp No. 143—Otuer CaprTAL
OuTLAY OF THE MINISTRY OF WORKS,
HousiNG anD REHABILITATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 7,90,12,000 be granted , the
President 1ty complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Qutlay of the
Ministry of Works, Housing and
Rehabilitation”.”

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Mr Deputy-Speaker, Sir,
in discussing the Grants relating to
the Ministry of Works, Housing and
Rehabilitation, I will not be concern-
ed so much with the works and
housing part of the Ministry as with
the rehabilitation part. Only this
morning, we have been supplied with
a brochure detailing with photographs
and plans the various stately build-
ings that are coming up in the capital
city of Delhi and other places. I
would have very much liked if instead
of all this money being put in these
stately and super-costly buildings, the
manei." were diverteq to rehabilitation,
rehabilitation not only of the refugees
but also of the derelict and poor
people all over the country.

Having said that, T come to the
problem of rehabilitation proper, and
to that part of the rehabilitation work
which relates to West Bengal and to
refugees coming from East Pakistan
The report of the Ministry supplied
to us has divided the problem ol re-
habilitation—the rehabilitation of dis-
placed persons from East Pakistan—
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into two parts: one is the residuary
problem of the people whe have al-
ready come to West Bengal and ejse-
where from East Pakistan and the
other is the problem of new migrants
from East Pakistan who have started
coming just now. But, in order {o un-
derstand the proportion and the
magnitude of the problem with which
we are confronted, I think it is ne-
cessary torelate the background of cer-
tain facts with which this Ministry
is not directly concerned. But, ag we
have been informeq through the broc-
hure on new migrants—the report on
the fresh influx of migrants from
Pakistan—it was the decided policy of
the Government to regulate the
migrants from East Pakistan as much
as possible, and this they did, under
the terms of the agreeme}:t arrived at
with the Government of Pakistan at
the ministeria] level in the year 1956.
From that time onwards. it seemg the
only categories of people Who were
alloweq to come were, orphans with
no guardians in Easy Pakistan, un-
attached women and widows with no
livelihood in Pakistan, wives joining
husbands in Pakistan, grown-up girls
going to India for marriage, (the
migration certificates in such case. to
be issued only to the girls concerned),
families lving in isolatey pockets,
members of split families, etc. and
persona wWhose near relations—this is
the last category—on whom they are
entirelv dependent are in India. That
ic to sav. excepting for these people,
this exceptional category of people.
all others were generally not eranted
anv migration certificate. That was
the accepted policy of the Govern-
ment. Instructions were issued ac-
cordinelv. But what happened in the
meantime? ‘This was 1 think, in
1958 'Then. some decision was taken
at the Darieeling Conference in Nov-
ember. 1957. and from 1st March. 1958
these new rerulations ahout migration
came intn operation. In spite ~f all
these things. and in soite of thelr
agreement with the Government of
Pokistan, what happened?
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We are informed in the brochure that
in this conference—that is, the con-
ference which wag held in Dacca in
May, 1956—the Pakistan Government
solemnly undertook to take various
steps to produce a gense of security in
the minds of minority communities in
East Pakistan. But what was the re-
sult? Let me read from the report of
the Ministry of External Affairs for
1962-63. Therein, it is mentioneg very
clearly that in spite of the fact that
we had the 1950 Prime Ministers'
agreement with Pakistan, in spite of
the fact that in 1956, again, the Pakis-
tan Government held out so0 solemn
pledges to protect the minorities, “the
condition of the minority communities
in East Pakistan, however, continues
as in the last year, to be unsatisfac-
tory. There were serious communal
riots in Khulna, Jessore and Gopal-
ganj where the minority communities
suffered losg in both life and property.
Besides these  serious communal
troubles, reports of offences against
the person and property of the mem-
bers of the minority community con-
tinueq to be received throughout the
vear.” Because the FExternal Affairs
Ministry is not concerned with rehabi-
litation, it did not mention that from
Gopaleanj alone thousands of people
belonging to the Scheduled Castes
came over to India, but because of the
decision that had been arrived at
namely, not to give any rehabilitation
benefits to the neople who come after
1st March. 1958, these people were
literally stranded. T myself took up
the matter with the Rehabilitation
Commissioner of West Bengal Govern-
ment, but they said that their hands
were tied and so they could not do
anything.

In spite of these things, in spite of
these solemn assurances, and in spite
of all the restriction. put. neither the
influx of minorities stopoed nor the
riots or violence arainst the mincrities
stonped. Year after vear. miegrants
are pouring in. In 1981-82 more than
13,000 people arrived. Then, in t -
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next year, about 11,000 people arrived
in spite of all restrictions. The latest
report of the External Affairg Minis-
try says that about 45,700 refugees
came over to India in 1963. That is,
all these people continueg to come in
spite of all restrictions put, with or
without migration certificate.

And now. what has happened in
Pakistan? After January, 1964, people
have started coming in, almost with
the onrush of a flood-tide, The report
on the fresh influx of migrants has
mentioned that about 5.000 persons are
entering India daily, some with migra-
tion certificatcs and some without
them. But not only this Ministry but
the Government as a whole must
take note of the fact that the morale
of the minorities in East Pakistan is
completely broken ang shattered.
They will not live there, The figure
-of 5,000 is perhap. based on the figures
collected at the Government reception
centres. But the fact is that almost at
cvery border point, people are cross-
ing over. Not only at the Petrapole-
Benapolg border, not only at the
Hasanabad border in 24 Parganas, not
only at the Gede-Banpur border. but
overywhere people arc crossing the
border. I come from a border dis-
trict, Murshidabad and I can say that
even before these January distur-
bances in Murshidabad iteelf alieady
in 1962 anq 1963, after the Rajshahi
-viots, nearly 15,000 to 20,000 people en-
tereq from North Bengal Most of
them are still there. They have not
been given any rehabilitation benefits.

Shri Hari Vishnu Kamath: Svrely.
Mr. Deputy-Speaker, you will agree
that when my colleague Mr. T. K
Chaudhuri is speaking, we must have
quorum in the House,

Mr Deputy-Speaker: The bell is
being rung . . . Now there is guorum.
He may continue.

Shri Tridib Kumar Chaudhuri: As
I was saying the morale of the
minoritiegs in FPast Pakistan is com-
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pletely shattered under the conditions
as obtain in East Pakistan today. I
do not know what would be the result
of the Home Ministers’ Conference
that is scheduled to take place very
soon. But already more than 2 lakhs
of people have arrived, According to
the very moderate and modest figures
of the Ministry, 5000 people are en-
tering daily. I might tell the Govern-
ment and the House that they must
be prepared for the arrival of at least
2 million, ie., 20 lakhs of people in
the courge of this year alone. For the
time be.ng, because of lack of facilities
for safe transit and also partly due to
the fact that facilities of obtaining

migration certificateg are still wvery

much restricted in spite of a little

liberalisation and because of the fact r
that there are no migration offices :
outside Dacca. because of all theselr ¢
reasons, migralion is still very low. "_
Only people who live near the borders.|
are trying to cross over without mig- |-
ration certificates. v

The information that I have at my
disposal lecads me to believe that in
the course of the next two or three
months, big jathas consisting of
the entire Hindu population of whole
villages will start moving without
migration certificates, even without
the assurance of safe transit facilit-
ies, only putting their hope in the
security of numbers because they
find life wholly impossible there. So.
I insist that the plan of rchabilitation
of new migrants should be made on
that basis, on the basis of 2 million
people, at a very modest estimate,
in course of this year alone.

1 have a few suggestions io make
here. The Home Ministers conference
i; meeting soon. If we want to put
a stop to this process, we have @
right 1o ask of the Pakistan Gov-
ernment why with effect from 1961
they took the decision unilaterally to
abolish the Minorities Ministry in
Pakistan, which they were bound to
maintain under the Nehru-Liaquat~
Ali agreement. We, on our part,
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instead of lodging a protest, simply
abolished our own Minorities Mini-
stry and in this way minorities on
both sides of the border were left
without whatever little protection
they had under the Nehru-Liaquat
Ali agreement. So, my first sugges-
tion is that thiz matter should be
taken up at the ministerial level
conference which is taking place
within a few days.

With regard to migration certificat-
es, because this Ministry i directly
concerned, I have to inform them
that a good deal of discontent is
prevailing on account of the restric-
tions that still obtain with regard to
the issue of migration certificates.
I have already related the categor-
ies who were given migration certi-
flcates formerly. Now, after lib-
eralisation, four new categories have
been added: Girls of marriageable
age, families seriously affected due to
arson, looting ang killing, petty trad-
ers who have lost their wherewithal
as well as industrial labour, skilled
or unskilled and cases at the Deputy
Commissioner’s discretion. Accord-
ing to my information, he chooses not
to exercise any discretion in this
matter. Already in this House many
instances have been related about
the complaints of the intending mig-
rants, about the treatment, the
misbehaviour, they receive gt the hands

of our migration officers in Dacca,

I do not want to recount those com-
plaints, but I must demand of the
QGovernment that these four categoriers
which they have added hardly meet
the needs of the situation. They
must liberalise the conditions still
further and make it possible for all
those who cannot live there to come
away. There must be a categorical
statement, if not from this Ministry
from some other Ministry which is
more directly concerned. 1 know
what are the sentiments of the hon.
Minister himself. But he is here as
the spokesman of the Government.
‘The Government as a whole must
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make the position absolutely clear,
so that there may be no cause for
discontent. A definite, positive
s]l;atEment is called for in regard to
this.

Then 1 come to the problem of
reception arrangements, The present
arrangements at reception centres
are absolutely inadequate. Recently
some journalists were taken to all
these places and they have all re-
ported more or less unanimously that
reception  arrangements are wholly
unsatisfactory and inadequate and,
whatever reception points we have at
two or  three important border
stations. We must take note of the
fact that migration is taking place and
people are crossing over the border
at varioug points in North Bengal, in
Malda, in West Dinajpur and
Murshidabad. It the Ministry can-
not open reception centres in all thesg
districts, the district officers should
be instructed to open some kind of
reception centres and use the
administrative machinery there to
find out who are coming and issue
them the refugee certificates or
identity slips which the Government
have decideq would be issued to
these people. These things should
be done at once so that all the people
who come there can be careq for,
their problems can be comprehended
and the total size of the problem may
be known to the Government.

Now I come to the problem of
their rehabilitation. It is as yet too
carly to talk about that. Only dur-
ing the last two months people have
starteq coming pell-mell. In our re-
ception centre at Mana 50,000 people
have been huddleq together, I do not
blame the Government. They were
not prepared for it. But still, with g
little planning and with foresight
something more can be done and con-
ditions can be improved. We have
seen in the papers reports to the effect
that two or three other transit camps
are going to be opened. This brochure
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also informg us that near about
Mana......

Mr  Depuiy-Speaker: The hon.
Member should try to conclude now,

Shri Tridib Kumar Chaudhuri: Sir,
I will take a little time.

Mr Deputy-Speaker He has al-
ready taken 22 minutes.

Shri Tridib Kumar Chaudhuri: I
will take a few minutes more and I
will finish,

Mr. Deputy-Speaker: He may tszke

two minutes,
Shri Tridib Kumar Chaudhuri: 1
am hastily coneluding.

Mr. Deputy-Speaker: There are
other parties also.
Shri Tridib Kumar Chaudhuri: I

know, but many of them are absent
today.

Now, Sir, I was saying about re-
habilitation and reception. I would
like the Government to take a se-
cond look at the decision which they
have arrived at in consultation with
the Government of West Bengal, that
nobody would be kept in West Ben-
gal and that people. would be taken
directly from the reception centreg to
Dandakaranya. 1 myself come from
West Bengal, I know that the pres-
sure of population in West Bengal,
excepting Kerala, ig the highest. But
you are taking to Dandakaranya only
these people whg want any king of
Government help. Of about two lakhs
of people who have come over, about
1,25,000 would be in West Bengal and
of them you have taken only 50,000
people or something like that.

The Minister of Works Housing and
Rehabilitation (Shri Mehr Chand
Khanna): This figure of 2 lakhs is
for Assam, Tripura and West Bengal
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combined together—about 85,000 per-
song in Assam, about 15,000 in Tripury
and a little over one lakh in West
Bengal—of people who have come
over from [East Pakistan. Of them
about 50,000 have been taken to
Mana.

Shri Tridib Kumar Chauodhuari:
That is what I am saying. Of the
people who have come to West Bengal
only those who want Government
help have gone or are going to Danda-
karanya or to Mana. But the people
who do not want any Government
help, are there in the State ijtself,
adding to the floating population,
They, perhaps, go to their relatives
who are there. Anvway, you cannot
shut your eyes to the fact that they
have become g burden on the econo-
my of the country. You have to do
something for them also.

1 might draw the attention of the
hon. Minister to a scheme prepared
by one of the most revered and res-
pected constructive workers in West
Bengal and, I might say, in the whole
of India, Shri Satish Chandra Das
Gupta. He is in the capital today.
He hag certain schemes which deserve
serious consideration. This ig a
nationa]l problem. T do not insist that
everybody should be rehabilitated in
West Bengal. West Bengal has per-
haps reached the limit of its capacity
to rehabilitate many more people un-
der the present economic condition, I
am very glad and T am also grateful,
ag a Bengali, that the whole nation
has responded to our ery and has
agreed to settle the refugee. in Bengal
in gifferent States in very large num-
bers. It has been recognised by this
whole country, by this Parliament and
also by the Government that this iz a
national problem. New lines of
thought and new ideas must be
brought to bear in finding a solution
for thic problem. I wag very much
encourageq the other day to sep In
the papers a report that the Orissa
Government is preparing an industrial
scheme for rehabilitation of these un-
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fortunate brothers and sisters of ours.
It was also informally mentioned by
the hon. Minister, the papers said—
1 do not know whether he was report-
ed correctly—that Rs. 34 crores would
be required for this purpose and that
amount would be granted. If indus-
trialisation is also taken up as part
of our rehabilitation scheme, then
many more people could be rehabili-
tated with proper planning in West
Bengal itself. I think he would direct
his attention to all these facets of
this problem.

But the main thing which the Gov-
ernment must do is to size up the pro.
blem from now onwards, Two mil-
lion people would come over, accord-
ing to my estimate, in the course of
the next few months,

An Hon, Member:
shocked.

The Minister 1s

Shri Tridib Kumar Chaudhuri:
The Minister may be shocked, but that
iz a fact. Only the other day he said
that daily 3000 weuld be coming. A
few days back he said that it would be
5000 daily. According to my estimate
the actua)] figure of daily migration is
much more. If the number of people
who crosg over at all other points
where there are no reception centres
is also taken into account, if their
number is also computed, the number
would be much higher. Therefore, let
us not be staggered and overwhelmed
by this problem. We may be stag-
gered just now, but let us not be over-
whelmed by this, With proper plan-
nine ang foresight thiz problem can
be tackled. And, as I have said on
other occasiong and from other plat-
forms, this must be tackled on a war
footing. We want g declaration from
the Government that this would be
tackled so.

et moiw @arQ (TN
gaswer azew,  afeRifed F o
# & ggar wgdr £ g A faAr
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AT qATHS § A qAA F quy &«
I & faare S @A T & @)
qfgqt &% 787 § T AT FET I
% ®A F1 7@ fawar g T 37 w@A
TT FTET | TTHY F AR W AT g0
HiF F £ Ig Fr F@hwT +7@ §
AT F AR T AT g1 IT AT A
oz A faglm & | s%Er s F7
g dIT ad fama & | 37 FAT A
AT FFST A F7 RS, oF TAT TE
TIZA 7T AW ALl 7

s& qEt ¥ Frer 97 o w2
fag®  F17w aafmal & S99 &1 A0
wE AN 2 WA q AT AGE A
F fay o 2 71 37 & Zdt ¥ e
ME T Y S F4 £ OF 0F T
9 g F AT ITF BT E WA
HEITT, WA &Y FITAAT FIAT & AN
mrefagt & w17 24T £, 37 7 wfgad
LGECEARR L cet il SIS
<t & arq dar A @ gEf
=T F1 gTATE AEY 1Y | &7 ¥ e daAv
7Y g1, 7 Fqr ¥ weA & | OF qira
¥ foll a7F17 %1 §9 FTT AT
aifgr fom 7 gw oA AT 3@ WW
IFT FT Q9 2

qIAET Al @9 ) fadr |, AfsF
faT & g A B T THEA F) 7Y
AgT Ty A 01 F1 3T 3AT | WAL &
789 IAF! AIAT GIET @A II0 AT
e 7@t fadY | a7 a7 7 fawe
F O qrEaYy #7 | AeEE ¥ fagre
F F797 F F2T 97 (7 foad 91| 9T
A Qum, Ty AE i, IaE) THA
A S {7 97 & faqg I9e) Waw
& ST, T T AFE & AT, 47
#, AT I T GE @A NG

asTq w2IEw, ®Rqr § ne dq
FT ¥ 3P AT TEA | 394 fAy wewr
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1 gaeq B forar mar, faay & ma
3T for M@ § | T agd & e
ANA ) gTH N T AT Y ITHFD
war fa qw Ay ®) gqar fage, SHEA
feRnft g g ¥ o ow 3w FioT Wy
0 ¥ & faq sram 1 feeat #) 0
QA W T FW faan 9= g R g
oF ® fT AT 9 T faar | afEe
da o 90 A ¥ T T qFAT B
FHYT & TET, THST & AEY | F T HIAT
g7 T ) TS Ag fae) oy ad
fadt | X7 %€ & T AF) T06 &
ax 7q ) gfeeet & fad gw oveg WX
& @ IFq qrer F glagr T@ €
oF WY gar g fear qar, wfEA
IH 31 2 FF T ARF s s aE
&Y frrer gt 4 | 3T AR A g
arr & fodt sfaw afer & fod
N Ffer T et 3 gEad adr
Y | A T FHL FLT T ITF) A
ey are Prere fzar o 0 ) a7 aft
wl & ford av & 3 2z & &

faeelt § 777 92 8 RFEIT AT Q@
g\ v ¥ fafeedd & fadr A AY
A F gF7T A9 | FfFT ]Ey & oy
;T g9 | Z A & few 9 @
oY Ay faar | ag 9T 89 &) T8 |
fom & grq § wavw 41 3T WAN
g\ fir ag & FE AT T | e
TF AT FI ATE T §F FF 17FTIQ
W AE &1 war i fraal &) frar 91T
foeaat &1 3@ Y 7@ fasm | 7w Faeardl
® 1 gAarg 7 g€ | 37 T W
ATt 17 W w3 T € o

AT THIT qrefl &1 F9f 27 g,
arforsy =TT avel ®1 & adr 2,
¥fET 57 Jardl F aTE F1E onT T
fear smar | o w0 § fF g7 maat
1 w9 fzar wg fowy 4 a9 wguer
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YT I g | T A % faa e & @

® 2

aAe faw § el & ogred
QT E I ITF g 797 § WX A
THIT | F AT R AT QE N
TR F faall me & Y | ooy &
a1 faefl & @ 9T @ 9T £, MY
& A1 G a9 FT @7 A € | I
qE T AT E THCE

T WA F ' § g T A
I g N, ¥feT g A frgma
LRica AR e IR - el ST g L
¥ 3 fag 7 | T FET F) TORT
F1 &NA FL A1ied AfFT TRFTe T
#I1E ST A& FT BN & | AT 7€
qE FTTGM A7 TEY & | AT &I §TRT
F1 TR £y & o s ofed
qr | FPEE T ArZaT FHACTAT AY
) HEAT § | GYETY H W oW H
9% ®T ARET A 47 | oW feegEA
& T RY T @O g1 T § | g
&1 gq FT =AM osrfed |

gar faeett # whE & 97 Taie
o B aw dar g A R & qre
gfrsrT 1 e T 1 7w A1 B Iy
AT Z@T AT T 47 1 & &7 fire-
fazi w7 77 9 fm g9 F1 97 fAwrar
g At & fog 97 41 aga a7 @ #,
sfga 7 fraa san afes & fa 3
FIT X AL A | AT AR HR
g fr Tl T &1 1 AL ITH WS
X | frrgema mwe gwr a1 | )
wror ot ff gw T AEy g, afe
T HTT FT A & Fh1 o I Ry
39T ¥ TS T A HT FT g,
#fF7 &1 W 7 37T FrEd faoaa
gOF gl TET | ST KT arg A
Y TR wE oA A famr owmar
FE 7 Tmar f& g @ Gem
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1 ¥ A0 § f 39 e fear
E1 (o

Bhri A. C. Guha (Barasat): Mr. De-
puty-Speaker, Sir, this Ministry  has
got two departments—Works and
Housing and, secondly, Rehabilita-
tion. I shall concentrate my remarks
almost exclusively on the secbnd
department, namely, Rehabilitation
Department. But, before that, I would
like to say just one or two sentences
about the other department. I feel
that Works is almost inextricably con-
nected with Supplies. Without sup-
plies, works cannot proceed properly.
All along, the arrangement was that
Supplies was with the Works Minis-
try. I do not know why it was sepa-
rated. It was not for any adminis-
trative convenience but for some per-
gonal considerations. I think, that per-
sonal consideration now being over, it
should come back to this Ministry.

15 hrs. L

About housing, big houses are being
constructed ang beautiful pictorial
booklets are be‘ng supplied to us; but
the progress as regards low income
group housing is meagre, very meagre
and disappointing., Something more
should have been expected. I hope,
more vigour will be put in that res-
pect.

Another point is about the Controller
of Printing and Stationery. Last time
also 1 mentioned it. As in al] techni-
cal departments, here also I feel the
Chief Controller of Printing and Sta-
tionery should be a technical man.
You cannot expect a CPWD function-
ing with a Chief Engineer who is not
a technical man; so, printing also is
a technical subject and the Chief Con-
troller of Printing and Stationery
should be a technica] man.

With these three remarks on the
other departments of this Ministry, 1
come to the main tople. The problem
of rehabilitation can be divided inte
two or rather three aspects. One Is
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of the western aide. That has more
or less been solved, though some regi-
duary problems are there. Then, there
is the old problem of the eastern side
and, I think, the hon. Minister cannot
claim that it hag been solved as satig-
factorily as on the western side. Much
remains to be done on that side. What
may be called, the residuary problem
or the problems of the partially rehabi-
litated people or the problems of the
not-yet-regulariseq irregular colonies
are problems which have been creat-
ing social and economic difficulties in
the economy and the social structure
of Bengal. So, these problems should
engage the attention of Government.

But al] these problems dwindle into
nothing when I compare them with
the problems that are just coming on
the horizon, that is, the new influx of
refugees. My hon, friend, Shri Tridib
Kumar Chaudhuri, made a guess that
the mumber will be about 2 million.
I think, nobody: can make any puess,
even an intelligent guess or estimate
of the figure that it may come to.
Given the opportunities, I would say,
all the 90 to 92 lakhs non-Muslim
minorities in East Bengal will come
out. All sorts of difficulties are being
createq in their coming over Indila.
Most inhuman treatment is being met-
ed out to them, even on thelr way to
coming here when they have been fol-
lowing the trek in search of security
in this land of ours. Even then they
will come, as Pakistan is worse than
a hell for them.

In this connection I would like to
draw the attention of the hon. Home
Minister to one thing though he is not
here; perhaps, somebody will draw his
attention to this. There is going to be
a conference of the Home Ministers
of the two Governments, T do not
know what is the expectation of the
Home M'nister of this side. The Home
Minister or the Government of Pak-
istan have made the position quite
clear. Thev are interested more in
stonning the expulsion of the Pakistani
infiltrators. They are interested more
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‘in putting pressure on India for the
:solution of the Kashmir problem ac-
wwording to their own light. They are
ot at all interested in solving our
problem, that is, the problem of the
exodus. They are not at all interested
-even in solving what is initially their
‘problem but which has now fallen on
‘us, namely, the problem of providing
.security to their own minorities.

The record of the Pakistan Govern-
‘ment in this respect is somewhat uni-
‘que. Perhaps nowhere in the world
about one crore of people have been
50 maltreated and indiscriminately
‘harassed anq persecuted during these
sixteen years. I would like to refer
to some past instances of commitments
and assurances given and broken uni-
laterally by Pakistan. In July 1947 the
‘Partition Council, that is, 'of undivided
India in which both the Congress and
the Muslim League were committed,
issued a press note referring to the
assurance given both by the Congress
and the Muslim League for “equitable
ireatment of the minorities of both
the territories after transfer of
‘power.” Then the Partition Council
press note continued:—

“The two future Governments
reaffirm their assurances. It is
their intention to safeguard the
legitimate interest of all citizens
irrespective of religion, caste or
aex'ﬂ

"This solemn assurance given on behalf
of the two dominant parties and on
‘behalf of the two coming Governments
‘with the seal and sanction of the Gov-
.ernment 'of Great Britain has been
Tespected by Pakistan only by viola-
tion angd utter disregard of this solemn
assurance. And Britaln has not utter-
ed a word of condemnation or dis-
approval.

This assurance was reiterated in
1950 in the Nehru Liaquat Pact. There
in the very first paragraph we find:—

“complete equality of citizen-
-ship, irrespective of religion, a full
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sense of gecurity in respect of life,
culture, property and personal
honours” ete.

Then, it continues: —

“The Prime Minister of [ndia
has drawn attention to the fact
that these rights are guaranteed to
all minorities in India by its Cons-
titution. The Prime Minister of
Pakistan has pointed out that simi-
lar provision exists in the Objec-
tive Resolution adopted by the
Constituent Assembly of Pakistan.”

That Constituent Asembly is gone.
That Objective Resolution of the Cons-
tituent Assembly is also gone. Every-
thing has; been obliterated. So, even
constitutionally there is no guarantee
for the minorities there for getling
equal treatment; rather, under the
Constitution they are rclegated to a
second-class citizenship or state. They
do not enjoy all the citizenship rights.
They are called jimmis. The term
‘jimmi’ means that they are just under
the custody or the tutelage of the
Muslim majority. That is their posi-
tion. They are not citizens; they are
only jimmis. They are only under the
tutelage or protection of the Muslim
majority. the have no right of their
owWn.

With this background I would lke
to give a warning to the hon. Home
Minister here, before he goes to the
conference chamber. The Nehru-Lia-
quat Pact is not the only pact which
was respected by Pakistan only by its
violation but previous to that I think
there was another pact, called th®
Nehru-Noon Pact, about the distribu-
tion of Indus waters the terms or
conditions of which unilaterally Pak-
istan Government repudiated. Uni-
laterally they violated the terms of
the agreement, called the Nehru-
Liaquat Pact. So, there should be no
illusion in the mind of the hon. Home
Minister here that he will be able to
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secure anything substantial from them
even on paper. He should not be lulled
into some false expectation and make
the position still more difficult.

I should like to draw his attention
only to two clauses in the Nehru-Lia-
quat Pact and if he can secure these
two provisions, I shall be thankful
%0 him and also to the Pakistan Gov-
ernment. The two provisiong are con-
tained in paragraph (B) which says: —

“In respect of migrants from
East Bengal, West Bengal, Assam
and Tripura, where communal dis-
turbances have recently occurred

it is agreed between the two Gov-
ernments,

(1) That there shall be freedom
of movement and protection
in transit;"

This is the first condition which our
Home Minister should get from the
Home Minister of Pakistan: we want
nothing else. Let them give thic as-
surance that there will be ne harass-
ment or obstruction on the wav, that
there will be no abduction, molestation
and rape of girls on the way.

Then, the secong condition is:

“That there shall be freedom to
remove as much of his moveable
personal effects and  househeld
goods as a migrant may wish to
take with him. Moveable proper-
ty sha'l include personal jewel-
lery. The maximum cash allowed
to each adult migrant wil] be Rs.

150/- and to each migrant child
Rs. 75/-

wna. is the present condition?
every bt of thing is taken away frum
them in the name of this duty or that
tax, this subscription or that Zaquat,
for this purpose or that charity. They
are not allowed to come with anything
at all. Not a pie remains with them
w~hen they arrive on this side of the
border. So, let the Home Minister of
the Government of India, when he
goes to this conference, try to sccure
these two conditions; nothing. else.
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There was another condition also
that on both sides there should be
an agency to secure the abducted girls.
I do not think there has been any case
of any Muslim girl being abducted in
India. But there have been hundreds
not only hundreds, thousands and
thousands ©f cases of Hindu women
being maltreated, abducted and somu-
thing worse being done to them. Let
the Government machinery on bolh
sides try to recover these abducted
girls,

Shri U. M. Trivedi
Shame.

(Mandsaur):

Shri A, C. Guha: India has a tradi-
tion of her own. It is a tradition of
respecting the womenfolk to whatever
country and to whatever religion they
may belong. I hope our Government
shall try to maintain the tradition to
secure the honour of the women who
have been trying to come to India in
search of honour, security and safety.
These are the three things which I
would ask the Home Minister 1o get
from the Pakistan Government in this
ensuing Conference.

Then, there is the problem of relief
and rehabilitation. As yet, there
cannot be any question of rehabilita-
tion problem. That will take some
time. But the main problem now is
about the relief organisation. 1 had
an opportunty of going tu some re-
ception centres. In spite of some un=
avoidable defects and lapses, I think,
the arrangement there is not very un-
satisfactory. What can be humanly
possible, they have trieg to do. But
still, T should say, the arrangement
was inadequate. The staff is inade-
quate; the accommodation is inade-
quate.. The medical facility is inade=-
quate. All these things should be in~-
creased. The greatest inadequacy is
in the number of reception centres.
1 do not like to deal with the arrange-
ments i Assam and Tripura. 1

think, the Government there have
been trying to see to that, More-
over, in Assam and Tripura, the
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entrants are coming mostly through
one or twe main gates. But in Ben-
gal, they are coming, through the en-
tire border, and the border on West
Bengal and East Bengal i over 1500
miles. The reception centres now arc
only in three or four main ~laces:
two rail-heads at Petrapole, Gede and
Banpur and another at Bashirhat
where the people come through boats
There are many other places through
which people have been coming. Only
the other day, we got a report that
about 1500 people were trying to come
from Khulna-Barishal side. They were
trying to cross over to India through
the Sundarbans side by charter-
ing three launches, They have all been
detailed on the Pakistan border and
they have not been allowed to come.
The House should realise the miserable
condition of those who are detained
on the way. They have abandoned
their houses and as soon as the houses
are sbandoned, they are cccupied by
the Muslim hooligans. So, they can-
not go back to their houses. They
have ben robbed of their property and
al] their cash, and when they arc de-
lained just on the border of India—
*hey are paupers and, I think, some-
thing worse than paupers—if they are
not allowed to come to India. they are
left simply at the mercy of the Pakis-
{an hooligans.

Who are these hooligans? They are
not non-officials. They are the offi-
cials of the Pakistan Government.
They are the Ansars. They are the
East Pakistan R'fles ang they are also
the East Pakistan border forces; and
these are all Government forces.
Moreover, there isalsothe Customs
personnel of the Pakistan Government
They are all Government personnel
W_hn have been  harassing and rob-
bing these people. So, there should be
made some arrangement all over ihe
border starting from Jalpaiguri to
Sunderbans side and reception and re-
lief should be arranced all through
the entire border. While in jail, we
had very often {o complain to our
non-official visitors and we were re-
minded by thosc non-official visitors
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that it it no use expecting anything

from the Government and that the

Government has neither the heart
to be moved nor the body to
be kicked. Here also, in some

respect, I think, the Government
has been moving in a very routine
manner without allowing their heart
or the soul to be moved for the human
suffering, Those who offer themselves
to go to Dandakaranya are only tak-
ing charge of by the Government of
India. More than 50 per cent
of the persons remain in West
Bengal and it is less than 50
per cent, I think, 33 per cent
or 40 per cent, who offer themselves
for going to Dandakaranya. The
Government of India feel their res-
ponsibility only for 30 to 40 per cent
of the people who offer themselves
to go to Dandakaranya. For the re-
maining 60 per cent or G5 per rent
they have no responsibility at all. This
is the heartless way in which the Gov-
ernment is acting. I feel the Govern-
ment should not take such a rigid
attitude in this matter. Ewverybody
who comes here robbed, harassed and
passing through most difficult days
and most bitter tortures, should be
rendered help irrespective of whether
they: offer themselves for Dandaka-
ranya or for starving in West Bengal
or anywhere else in India. I wish the
Minister here would make a declara-
tion that there will be no distinction
made in giving relief to migrants,
whether they offer themselves for
Dandakaranya or not, there should
not be any distinction at all.

Then, I come to another matter. It
is nmot only for the question af relief
but also for rehabilitation. I cannbt
understand how it can be said it is 2
national problem, the whole of India
should take the burden, but only
West Bengal will not take any burden.
I realise West Bengal kas a verv high
density of population. There is hardly
any agricultural land available in West
Bengal. But, I think, nowhere in Tndia
it will be possible for the Government
to rehabilitate those few lakhs of peo-
ple who will be coming by having
agricultural schemes. There have 10
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be some industrial schemes, some com
mercial schemes, and I think, with the
.ndustrial schemes it will be possible
to rehabilitate a number of them in
"West Bengal. Otherwise, they will not
only be a burden on the Government
of India but they will be a burden
on the total economy of the State of
‘West Bengal. 50 or 80 per cent of
the migrants who are remaining in
‘West Bengal will either be vagrants or
they will turn into anti-social ele-
ments. They will consume and theyv
wil] create trouble ang they will not
produce anything by their productive
labour. So, even from the limited
self-interest point of view, it should
be the policy of the Government that
those who remain in West Bengal
should be given some assistance so
that they can rechabilitate themselves
in some industry in or some
some commercial life or they can be
put in some factory labour. Bengal
is perhaps the most highly indus-
trialised State in India. So, there is
a scope for a number of Bengalis to
be put in these industries. As yet,
not even 40 per cent of the industrial
labour of Bengal comes from Bengal.
Mostly, they come from outside. And
this is not a temporary thing, but it
is a permanent feature, because every
vear they come from outside. If every
yvear one or two lakhs of people can
come from outside to be engaged in
the industrial units of West Bengal,
is it not possible for some two or
three lakhs of the new migrants alsc
to he enraged in the industrial units
of West Beneal for purposes of reha-
bilitatinn? T anpeal to this House and
to the Government that this problem
should not be considered only from
the pnint of view of some agricultural
scheme, but it chould be considered
from the broader point of wview of
agriculture, industr_v and coOmmer-
cial schemes.

In Dandakaranya also, if it is going
karanva vproject should be supple-
to be onlv an agricultural scheme it
ic bound to fail. Even the older sche-
mes or rehabilitation in the Danda-
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mented by some industrial schemes.
Only then can even those agricultural
projects prosper and give a proper
livelihood to the refugees gettled
there. g

Even yesterday, there was a discus-
sion about creating world opinion. It
is all for good to speak of creating
world opinion. But I would ask the
sponsors of that motion whether they
really believe that there is any con-
science or ethica] sense in the diplo-
macy of the world. Pakistan is the
child of the unholy combination of
Anglo-American world strategy. What-
ever Pakistan will do, America and
England will support 1f. Today, what
is our position? We have no friends
In the whole world, hardly anybody
supports us except Russia. Except
from the USSR and the USSR bloc
we have no support from anvwhere,
and I cannot say that this supoort is
‘on any ethical basis; this suppdrt is
because of their estimate of world
strategy or because of their considera-
tion of the balance of nower. So, 1t
is no use asking the American or
English bloc br the Western bloc to
help us in this matter. It is really
regrettable and shameful that evem
now in the American and British
papers, whenever the atrocities on
the minorities are mentioned, they try
to equate India and Pakistan, comple-
tely ignoring the fact that in Indie,
by Constitution, by practice, by con-
vention and by every other means,
the minorities are given every secu-
rity. It is true thattherehave been
some disturbances here and there
Considered in the background of what
has happened in East Pakistan, these
disturbances should not be taken se
seriously. There is bound to be some
reaction here when we get those hor-
rible stories drifting and coming from
the other side of the border. and as the
refugees trave] from one State to an-
other, there iz bound to be zome re-
action. But any intelligent man in
the world will realise that in Indis,
a Muslim minority member 1z as
secure as a Hindu: there is no contitu-
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tional disability, ang there is no ad-
ministrative disability, and there ig no
-commercia] or occupational disabiity
for the minority here. And yet, when-
ever there is any mention of the atro-
cities on the minorities or of com-
maunal riot, the Anglo-American papers
always try to equate India and Pakis-
tan.

In this conection, I would like to
give one quotation from what a mis-
sionary by the name of Rev. N. A.
Kirkwood has said. He is the liaison
officer of the Church World Service
and some ‘other church organisation
in India. He said that:

“A book could be written on the
atrocities—shooting,  bayoneting,
baton attacks and rape—inflicted
by the East Pakistan Rifles and
the Ansars personnel of the East
Pakistan border forces on the flee-
ing refugees.”

This gentleman was in the Garo Hills,
and he saw the Christian migrants
there, and only because amongst these
2 or 24 lakhs of migrants by now,
30,000 or 40,000 happen to be Chris-
tians, the Christian conscience hag been
stirred. Otherwise, thiz litlle ster also
would have been absent. I accuse
America and Britaip of directly or in-
directly conniving at and encouraging
the Pakistan astrocities on the minbri-
ties there, they are a party to that
guilt and to that crime on humanity
by their silence and indirect support
The guilt lies squarely on them.

1 would appeal to the hon. Minister
to do one thing. Of course, I svm-
pathise with him, because the task is
so enormous. Any Government will
commit some mistakes. In the admin-
stration of any Government, there
are bound to be some lapses, and the
Minister in charge is bound to receive
some brick-bats and not bouquets.
But even realising that, I would appeal
to the Government and to the hon.
Minister to take some realistic and
human view of the whole question.
They should not be guideq by rigld
routine considerations. As I have
mentioned, rellef should be given to
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all, irrespective of whether any
person opts to go to Dandakarnya
or not. Rehabilitation = arangements
should be made for all whether in
Dandakaranya or elsewhere, If these
refugees are properly rehabilitated,
they will repay later on the loan that
we shall give them today. We ex-
port today about Rs, 150 crores worth
of jute goods. I think that most of
this jute have been produced by the
refugees settled by the endeavours nf
Shri Mehr Chand Khanna or I: pre-
dggeessors or by their non-e¥orts. Those
refugees are earning Rs. 150 crores
every year for the Government of
India and for thig nation, by way of
foreign exchange. So, if the refugees
are properly rehabilitated, they will
produce wealth, ang they will enrich
the country and the nation. Other-
wise, they will be a burden on the
nation.

We should not be frightened of the
enormity and the size of the problem.
If the problem is properly tackled,
these refugees will become assets to
our nation.

Shri G, Mohanty (Balasore): Mr.
Deputy Speaker, 1 have gone through
the report submitted to Parliament by
the Minister of Works, Housing and
Rehabilitation. From the report it is
evident that the Ministry has done
creditable work.

At the outset, I shall deal with the
Dandakaranya project which is the
most important thing in the report, se
far as I am concerned. The very name
‘Dandakaranya Project’ is repulsive
to those who want to go there, though
the name Dandakaranya has been
sanctified because of its association
with Ramji anq Sitaji. I would like
to submit that the Dandakaranya area
is not a jungle. Hundreds of villages
have been carved out from these jun-
gles, and these villages are inhabited
by cultivators in large number, culti-
vators who live there ag In the other
villages. in other parts of Tndin. These
cultivators have been supplied with
implements, bullocks, seeds and loans,
and they are now regular cultivators
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and they are going to their work as
they used to do before. They have
forgotton their old home. Now boys
and girls are going to schools. Hund-
reds of primary schools have been
established, Secondary schools have
also been established. Those boys and
girls are enjoying a merry life, There
have been dispensaries established. Alsp
TB hospitals; and several mobile medi-
cal units are going about serving the
patients. Malaria eradication units
are going about doing hard work to
root out the fell disease. Hundreds of
miles of roads have been built up con-
necting important places and in each
village there are tubewells at both
ends and pucca wells at the centre.
Wooden boxes are being made at the
industria] centres. Thus these people
are helping in the defence effort.

The Ministry has done muraculous
work. But there is a fly in the oint-
ment. The Adivasis are not receiving
the attent'on they were promised. 1
am told there is widespread discon-
tent. To explain this discontent, 1
will reaq a few lines from the writ-
ings of the Chairman of the Scheduled
Castes and Scheduled Tribes Commis-
sion:

“The scheduled tribes were in
practice absolute masters of the
land they lived on and the forests
they lived in. Very few people
know about the’r attachment to
their lands and the forests. Bet-
ween the years 1789 and 1941, 14
rebellions hag taken  place—all
the result of their concern for
their rights in land and fores‘s
The price that the tribals had to
pav in blood to preserve the land
rights is something completely un-
known to the people of India™.

Again, the same authority has said:

“No tribal is pgoing to repose
confidence in our assurances for
the future unless we oxecute what
we have already assured to him in
the past and yield te him what
really belongs to him”.
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This will explain the discontent pre-
vailing among these people. There
are also other -reasons for tnis discon-
tent. 1 am told that the people who
have recently settled there, some of
the middle class people, are trying to
exploit them. The Ministry should
look into this and see that the people
in charge of the administration are
people with vision and imagination.

There is one other factor concern-
ing this discontent. The Adivasi boys
and girls there are taught Bengali lan-
guage and the Bengali script. If they
are taught Devnagari script, they
could very well learn their own langu-
age as well as the national language
with that script. I therefore request
the Ministry to look into this and see
that they are taught in the Devnagari
seript which is the script used in our
national language.

Now I shall say a few words about
the new influx of migrants. The mig-
rants who came soon after partition
are d'fferent from the category of these
migrants. The previous category was
generally the educated middle class
people, who led others. The present
category is mostly the labouring class
who had remained behind there.
Therefore, their coming to our country
should be welcomed because *hey will
not live upon other people’s produc-
tion: they will produce and live here.
When 25,000 of the migrants were
proposed to be taken in Orissa, our
Chief Minister haq sa'd that unless in-
dustries were provided according to
the State’s plans, thev could not give
them sufficient cultivable lands. This
was nothing but bare truth. From
1898 settlement report, T know that the
per capita land in that province was
a little more than an acre. At pre-
sent, when the population has increas-
ed, the land per enpits would be much
less. Hence what the Chief Min ster
had said about the 1and provision was
auite eorrect. T understand from a
previous sneaker that Rs. 35 crores are
gning to he provided for some indus-
trial projects in Orissa to rehabilitats
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these migrants. This is very happy
NIews.

A previous speaker mentioned about
the Jhuggi and Jhompri wallas living
near the INA colony in the INA mar-
ket where houses were burnt down.
Although Government are spending
unitg of money for them, we are told
that the INA market was burnt down
by government agencies. Tuut 18 the
rumour that goes. Anyway we ex-
pect that the Government would take
all the care that is necessary for their
rehabilitation; as much care should
be taken of them as is being taken
of the other refupees who are com-
ing to India.

In the course of a speech, .he Re-
habilitation Minister had told us that
ihe city could not be free of the jhuggi
jompdiwalas completely, because a8
soon as they are rehabilitated, others
take their place. In our State, if yon
go to any district town, you will find
that there are jhuggi-jompdiwalas
abounding in numbers. I very much
wish that this problem is tackled at
the base.

I am told that the West German
Government has made a gift of Rs.
27,00,000 worth of machinery and
equipment for presses to bpe establish-
ed in our country, and that Chandi-
garh, Bhurbaneshwar and one other
place have been selected fqr sstablish-
ment of these presses. The German
Government is also offering scholar-
ships for training technicians. 1 ap-
peal to the Minister that these scholar-
ships should be given to the local men
because I know that in my State,
though they have established very im-
portant projects, the people are dis-
satisfied that the local people do not
find emloyment there. So, I request
him to engage as many local people
as possible in those works.

Lastly, T wish to refer {o the unend-
ing negotlation that is going on with
Pakistan regarding claims of evacuee
dues, contractors’ claims and mova-
ble and immovable property of those
who have left them behind.
I am not satisfled with the informa-
tion that is given to us in the Report
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about this. Many a lacerated heart is
expecting more information about it.
Of course, we are dealing with an
unscrupulous neighbour, but we cer-
tainly expect Government to give us
more detailed information about the
progress of these deals,

st To Hlo TAN] : TN TFIEH,
9 HATAT 9% A T8H gl @ & 3IT%F
a1 H FE FET A 9g7 # WX wigwi
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forar &I 20 F FEaT @ e
39FT ag farwerdr Y fx ag 2% f& &
gark w1 qifsEra #§ T AT § 3T
Jargr 7 I19 |

s § AT A1 § fAagA A
wighm g fF arefafan & < HTARE
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[ = @e Fo Tl ]

g% 9 I oF T e e 7 &
w4 fF (es & @ o gATe -
feeavr W€ ar afegq wer wET 37
frafafaseT =1 ®1¢ oz ad fza.
Sram | fEF @ peeyY W fee ¥
etz § mfgena & gwe w57
Fmm G E AR Y A g &
W gAY T FIIAA A AE
waa "z faET o sl ¥ g
qT Ay @ d1 AT AT AT Ty mTET
gafrr I qwer arefafenr w0 forn
W qr IAF| g FTAT ANgy WMT
adY 51§ 37 AT TE! fom w1 wfeg
fF 5@ 7 zardr F9FT7 HHEAAFT FT
fewmad F77 | WIF ®) WA AR |

FAT A HIq gl T F, 08 TTH
qEA FTE 7 @AY gl, AT IAT A2
WCETT 7 A0 ILAT qTHT A, F qwAan
g fF 37 aqi 7 fom 7 & Al &)
Fa g wrfEy gqr dE A 2
T BT ¢ | SHET FTL07 T ALY 8 fF A
WERY TG FIAT AL wved 1 AfFA
HET FTOT AT L 3 fF ¥g @
HOAE M F M @ omr AR ag
g fawrs @ f v 39 7 fear
MAaFA Iz Ay A0 fARadfF @
FIT F) TIF W0 F GG FT OF HLTHA
oET T

Q% T W o ST a7

it "o Wro wAwt . A Twr A
£ 1 FfET WY T T A AT @7 Ty
£ T Fm

@1 7U fAagT 7 f5 g7 Saf ;|
TIF AT FT OF IHNVT IHFLT W |
ga fqg T ITHY mAISTT w AT,
FheT 37 i %) wrlar gy ¥ o
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N A afeenT ¥ g2 foe w7 g
g, N afgq o mAd WO A At
Mo w5 wfeewrT § Sz w7 oqrat §
ITF) T ATY F g WOET g A
f& 7 Fa= qd) 78Iy, afew o=am
TR WY EHTO I AT FL TG o
76 ft gy fraga & fw aea & agal
F TF FET FT TN & AT @A F
far at wtrg

AT S 7Y AR 3T AOF
fréfafmewa 1 & | ¥y fraga & f®
39 are ¥ 79 A Y hew fru #
ITF BIT FTIT A AT FFAL
0% & Zgan g | F @ur ot &) aur
g fom A77 7 3 91 99 AN
21 77 Y frgg st & wwsaw faw o
AT+ 7 37 F fag o 7 wA
A

15.48 hrs,

[MR, SPEAKER in the Chair]
wY HET WA & AT B AT

St ®o HYo aAWE : FIHI, FHT,
¥ 1w fed w1 f e a8 wow &
et ¥ IR wy E

M wa FEAr § fE gw 37 waal
1 6T guT a7% & T@AT 20

Tmw & wE wAY A F E R
ZEE A H &) F Ay S ATGA | IO
o9 qiF, € AT g gAre of@r &
& A, www darv §, wew wdw d@e E
afwa gma F gegwat st ywgfrar §
FHTR Tt @ 7F HrgHY HY ALY A7 T,
gx et #7 foedmdy a8Y & o=
2yq 97 qZ fe a7 wT aw @
T W A w1 | 59 ¥ e v frgwa
oY g wfga | mre W ard w
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AW T AR g 8 H AE ARG
wad 7 s W fREereET g1 oar
T T IW A 99T AGT FT @A 7
®rET F w7 fow s owRAr & A
fraarcaa F1 o1 wrow & g fawr
T /IAT ¢ | AT T B, BiE IAR
0T 1 ogFd § | W A1 § wEew
Ao g g ot wrd s & 9aw
@ g7 §© 7aT 47, IT % W WIS
7 38 oF 7 T fod wwd §
gafqe & g fa qoe 1 0T
1 f Fg1 w19 fa 5g gq & woAT
qiE o %% | wifET ag vy 08/ FHAT
¢ fom &1 o g & zrevee FAAve
239 AT AW 8 3w A1 AqaNA 2
afew ag a7 Tnw ¥ W vy § swuiAnm
TI THE f& qF Fi A0 F ATET
WSAT AT, AEST B W TG AW H
FET AT | TFGT AR AT AT wal
o sar a1 & awaAn g f€ 39 § 3w
FT AT T gRT | ST AT & AT
qEqTdl WrE FE AT A W E
q ¥a FTETIT A4 ¥, I H I §,
T g, frardt & ol 37 § gwe
L FW I I gEgT AR -
firgw sifz & | 37 St & e ¥
Fafew eirdi & =i @ qamm © &
g A T F FCEA § WGAT 9
¥ &2 BIZ FI@A 7 @ §, IT
T AW A fae g g oA
® wuerar g fe 37 &0 2@ T awd
FEAT WT qFAT § |

X GHET FT A 4TH ¥ (HT 7
31 qAlaTFET wrggi w1 @@ ¥ fag
g agr o1 qvan g fr gq A 9%
#r &7 & 1 50 F fa Fe7 Fo1 frgae
g & & Jvrae fedm @2 3 W swiwr
Yo FTE A 931 & | wEr A% &K
WHEAT § T 999 0T w9l & T

CHAITRA 15, 1888 /SAKA)
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FE e AR W, T { FE Aww
T 1 gom § A gw A b
v sAEt #1 Gfaea #7 fear w
At w7 gwE ¢ T ag v Tw A
% =T Sy

wEAT A1 A UF FEAIY F AT
¥ agr g1 fa 35 @91 7 3@ % &
wr 71 fimgwifsess faar ar 91
gw & fqo 3 mar gt o g ) swfan
qg WU Yo TT YWY FTLE TAT IH T
¥ o7 Y 39 &7 famegdyow gar
72, 777 gg A vn fr 9| F1 oyfioes
faay 19 | =9 7FF F1 g9 BEE
feemt 3% & 39 qearfagt #1 2@ &
foo sanar w19 | FE FWITT AWEW
fedwm w2 o 2w 1 qfw F1 a7
F fAm ar | WE ¥g WOIT gt
geaTdt wrgat &1 ofdenT § a9 T
AKY, IAT WEHG TET AT I T AGAA
fedm we F1 4o HEST IF qATETICT
qimm Ful F gAaie & few e
anfegd | & gowaT g fa 7w www 7w
I wzer o¥ wF0 g 91 7@ T ag
qRT I F gAEIN F AT |

nF FATT FHIL WHA A AT & 1
RIAA T w&t A 78T o7 S feenar
qr f% ag & ot faar wr oar, TR
g T F gewiegt 1 g1 A/ e
Fawg ¥, sAORV A @A U @
qEe gHE At W a® gu §, I F
¥ & 1 78 wiaen fande @ fa
g A TR "B &1 ar A 21 1 & faaeA
Frn g g s g fr
FATL qeardT wrEgt w1 S A femr v
or, fadT F7 woo, AT 7 oo o, sl
F1 Zooo, UL &TH H Jooo F FUYIET
feeft w1 a8t faar mar ar a1 @@ @
7 & TH TR AN &1 &1 I wifgy
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[aﬂ’!’l'o#'fa Tvﬁﬁ‘]
AT AT FT co FUT T UE
a6 3T wFAT &, WrEl s T i
T FT & A I T g2 AW qfE
FOT A waT F 74 &, & awaar g
f st & SURT T qo-—qY FUX
AT I &1 TEE MG AT T0fed 1 5w
AT # wafs 3@ N AT F AW
q¥ T4 E AT AW { FH A4 AW A1 INA
ifew 7 fer s | 7€ S FATOR
B A A W & Ay vy
37 0 fasqre 737 A AR 73 W
f& 3 gwzdl & =19 77 F1T # faam
F4Y |

Iz wifEAE A1 adr g€
T A LIRS AT Afgm oo Ag
AT A AL AHA TENiAGT T F
AR # fa3z Fom www g R o
g 31w qrfgd we gAT SR
FT LECEA A a7 faan s afeg o
agr aF fearaaE 2w 9T sEpufar
FT I 2 39 & oo & 4 wg=y #1
nIe 7L Z7 | Agr fATreEIg 2T
T AT FEFAEA 98 @ o A o fr
g9 TM F T G 7 94T 79 4,
IT AT FT AT A T2 & ZeT T Wt
WL IART gl wwg A fzar F an
7 A G 3 AR e fag F wAh
HERA F JATE AT | B S A=A
FifE T2 3 =T g W s fr g
AT F T @ FAA AT FQ Y IR
Ao TE w29 ¥ ger fear a7 o
st=er &1 {1 ag sro aifa fF g
Hrae, agq w17 faan wnr g F fag
fergeTa & 0F AEERM aT I ®
w1 W T & 9T FAL W F gAY
®ag waT T AT

qifeeara 99T agi g5 Headeasi
N gt T@ ¥ TAT FE, I
WwrrEt N ZEw w4 WqR awr ¥
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WT ¥ 9T AT ZHT | WIS ATEA-
fdra # &t o & @ @ 3
AfFT 37 ¥ ama & @@ oF Fad A
ot ) W & W g 7 & fir s g
wE & faqe I A Aol ¥
feeT® o wrRET W wr @ ww
o=, feg, wemT a9 3w @
& | WA & faArE qwy 07 Aqard
HRTAT AN TR A 2T & I A
06 ¥ A4 A1 faavr @A ¥ fem
WA A T U9 F AR 9T "/
fre #1 |2at &1 o = & A gafan
gl § T ARR H ool Wrd e
W FT R TF R AR R AT AT
TAAT ST AT W0 & | AETA AY 7
I & g fa ug AAT faarr Faw,
grafmr A fdfed@ma wer mwer
FX fa@ «r7 | fRfsrdnT &1 a0 Qe
gr3fam & waw 7 faar 9w | F 0@
T FEA I T go A TEN § fr
39 7 5t Fma ¥ 2 4% ag q27 w0
& f& wer oF g ¥ ¥ Awr Sued
IMAF 1 TH AT FT I AE X
fam faar I@ TfF I W I
T O% A7 7Z FTHAEY F AT FT A

3 # w4l 9gET F T1A4 36 AL
AATAIA TEAN AEAT | AF FATA &l
ﬂomoﬁoﬁf%.l#oﬂoﬁo
o ® are § AT AT FAMT TEY
g fe gu i wY g A & TR
faa ¥ 37 &t auré I g g0 K
@ro dfo zqqo o aFA afmaF
F qaafd § | ¥ 3T & ;g I,
A FT 419 g | FA IF A9 TR
& &t @w g § N1 o 7w of o
¥ g N & T ¥ ag wen
qEa § fF W a1 agt W ofwd
1 @A g, A gL Wo fro FATo
ﬂoﬁ"ﬁ“{éﬂﬁfﬂﬁ?*m
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g 9% CfEd a1 waw € | 98 WY aw
Fae1 o=t F81 1 g 1 feragae
% 77 ®YF dlo dre TFTe Fho
qFAITE TG 5 hATel fedrai A
g o ¢ B 919 & afF gmar
Qrde gdr wdr £

@ oalw ¥y mw A U
ted®T & ¢, a% Ao sRaEIhe
¥ §F oFHT aw g Wfgy | SR
& a ¥ o fewic & & s T §
fr I5% @t ¥ & .77 formT A
IEw AT P oOF ST ALHIH FHA
& 4 & e g fr sw AT0E
JOT FHEY & 1WA gg awiA 99
T

4

wr TOF ¥ TEAAIT §T B A9
? | & ot aFTT § TETAE JA T
@ ¢ fau @ 91 | Gg ¥ Ay
R fo womw & wEAET §9 & VR4l
A 77w w0 & agt 9
‘¥ v wifz w1 WA owmoar ) W
/@I 9T TIgAEE *1 FTH @, I9-
anzfen 1w T w7 gEe Ty
B o qF SF q€ AT 3T 77 aF
g g5 1 w9 39 1 § oF A faes
wEdr g, & 9 ExiAww el §
Ffew o7 Fh &5 F g @ ¥ 0
¥ aFar g fr F go qF @ T
TR I gU 2@ Aife feres femdia
¥ q Tifeq ¥ AfpT 37 w7 W TF
A faee T a< war gam & 4T
giewa § I fevee 420l F
T % 1 7 99 T 97 § 7 05 §2-
Fodw widt & gt & | v ¥ A
wegTs & dafaww oo § 9 9
w48 & arrd 78 aary I § e ag
ARENTEENA XS v q® G @
wnfa< st o fod o frenft ?
9% I AR g ¥ aww fol-
111 (Ai) LD~

CHAITRA .5, 1886 (SAKA)
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AITew F XA W gH AT A ey
fa & =7 &% 97 TR & A IH A
&% € fre A% Tamd F ma 9
IAR F @& Fw a

WE WERE . AT f5e W
AT T g1 ORI 8

st §o ®Wio w7l : T K m,
& fae = =g

g g & aaine Sy %
qafedt & e & ¥ F oTEA
g | aet g <% 9w mEARe dw
& wefodi & fou FEd a0y &
faq AT wvETEe feenaT 15T 9T
T & w7 ¥ aEr war ar fr fre
T W IO QF FW@EG TN AT
SifF maAve d7 ¥ anw i ¥
fad g afaT it aF 72 gam 78 )

gl aF aEEd H qadee 99 §
A F fA0 FEH T A 35T F7
AT & 98 &1 AN A 237 £ 2 A
9 ¥ a9 981 faeay foe: {3 7 madde
59 & sawfwl & fau 38 w@ed w1
sag g Nfgd | g Siwa g
§ 97 52 qonfaw madde 9 § ¥
FE & A agt maw ¥ 5 T
o FAES ¥ I N4 | g AW
# qrw & & 5 fow aw© & Ml
7 # Td, fe7 ww =@ &, me fage
gidt g, MaEy T § 7K Ta@fw
Y wgEw & ug fogiw w4 foaa & &
TEie gavey ®) ol fd e ag At
W waT § TW, &7 A e g
I H R ez ik fm s egd
fear sy aifem @ &w & w7 TEA e
sa ol & fau f7d) Qv ¢ F=réd &
Eeqr @ 3% W A wifgg
QET §T QF agT wedt o grt

Iq & A ydd w1 g
TR THe o & 06 & WY & 418
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[sr o ®Wo il

wE 319 WIAH D i W
gaar, Tt g 9 fam-
#HO fedtom & w=7 91, worg Wiy,
wrag A1q F 9 A7 TP wwel ¥ 5|
& a2 ¥ foar g s a8 i sraiwe)-
T wi & i & gz st my 2
oY 77 ¥ gledfaeaT 3w & Ay w4 g,
i ar 20§ fF wenmw @) ¢
afs7 7w g0 & fv @3 qarnw g
war &1 9 wAtad dar g o §
T 9T A oRfugEy s @ 2
& fazar ssm f& 5o 77 2|y o7 )
Wi 737 &3 T4 F 1 gml agi aa
WET A A A d 39 g,
qg wSw agd aEr g Wy oW
e mi 3 fF w7 F) Ay
forert 2 o T2 1 Ai=ar fra oA &
FT F WL WTHIG TF F 29 0
fgara w3 @) 7 fema 78 ) 79 2
gfag & Fgm {5 g7 a1 & it avae
G TIAARE T . A7 T F 0F 7w aw
qT, FAfF W F 29 FAT AN FT ATHA
wig AT WA T g, & adl w1 avh
7z fa7 urq fF oo o Y AEATR
Yoo &Y HTEATY KT THATTH 3¢ &4
Qwgl, a9d 577 F f& g7 W H 7®
@fn dor #X 5 o7 T awEEe
aT WH QAT 9 &, T FE g
feamat #7132 fFam sra o< o7 T|l &Y
TIAATEST FL &, A997 a4 ¥ QAEHE
¥ & qfga S fFar o o

16 hrs.

SEr T ST FT AW §, TS
T AT FHATD T o e E-
FFEE AR §1oq WAEfe
@ Fd AR F AT R § QD
a0 F TR H o B §, AT I
G F TTET @ ¥ TP A
ot T o wgr fawen WA g

APRIL 4, 1084
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AR qaEy St # fafret foadt
w3, IR G A F 1 T IR
& g T e Fadr gl §
& 97§ vgn e g fF ooy ww A
I T ¥ 7§ W A fafre &
A faaml &0 Z@d & wfw 7L )

mA | F AHA AT qAOA &
oF ar fefafaews a1 qava 31 et
I agd @I 9T w1 w2 e
T §A & Wi (BT a4 a7 mara g
7L wd e gt T vt £ # =
frasT a%m fo ag g7 ami 71 fa=re
% , @fs =7 o 3w e o favarg @,
Fg famry #w Fg A7 AT 05T A @)
f& oY gegudf ard ma o @ & I
F 0 3@ W W GMAEERIW ) el
azdr W7

Mr, Speaker: Hon. Members may
ncw move their cut motions relating
to the Demands under the Ministry
of Works, Huusing and Rchabilitation
subject to their being otherwise admis-
sible.

Shri Dinen Bhattacharya:
move:

I beg to

“That the demand under the
head Expenditure on Displaced
Persons be reduced to Re. 1.”

[Policy of rehabilitating displaced
persons from East Bengal (2]

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

[Failure to make arrangements for
resettlement of the refugees coming
to India from East Pakistan (28)].

“That the demand under the
head Expenditurs on Displaced
Persons be reduced by Rs. 100"
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[Conditions in Mang Camp in
Dandakaranya (29)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100,”

fFailure to rehabilitate the refugees
of the “K” site plot at Prince Anwar
Shah Road, Tollygunje, Calcutta
(30)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

{Failure to rehabilitate refugees
squatting in muslim houses (31)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

[Need to probe as to the possibility of
resettling g part of relugees from
East Pakistan in West Bengal (32)].

Shri S. M. Banzrjee 1 beg to move:

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100."

[Failure to compute fully and tackle
the residuary problems of rehabili-
tation of refugees who have come
prior to January 1, 1964 since parti-
tion (63)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

{Inadequacy of arrangements for re-
ceiving and rehabilitating refugees
both old and new in Dandakaranya

(64)].

‘“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100"

[Inadequacy of rehabilitation measures
in Garo Hills (85)).

“Mat the demand under the
bead Ministry of Works, Housing

CHAITRA 18, 1886 (SAKA)
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and Rehabilitation be reduced bv
Rs. 100.”

| Need to regularisation ef squatters’
colonies (88)).
“That the demand under the

head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

[(Need to pay compensation to refugees
fnr properties left behind in East
Pakistan  (67)].

“That the demand under the
hend Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 1007

Need tp provide alternative acccm=
modation to all refugees squatting
in houses belonging to Muslims and
Hindus and whose owners want thoss
houses back (68)].

“Thet the demand under the
hcad Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

(Conditions prevailing in Permanent
Liability camps of lone women and
children (69)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

[Failure to develop the H. B. Coopera-
tive Scheme, Sodepur 24 Parginas
(70)1.

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

[Continuance of rule permitting age
relaxation for refugees in Gorersn-
ment jobs (T1)].

“That the demand under tne
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”
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[Shri Dinen Bhattacharya]

[Need to improve the condition of
refugees who came prior to Janu-
ary 1, 1964 in Tripura, Orissa, Assam
and the new proposaly for rehubili-
tating those coming in latest influr
to these areas (72)].

“Thet the demand under tha
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

{Rehabhilitation Industries Corporat:on
and the industrial schemes for which
loans were given to give empoy-
ment to refugeer (73)].

Mr. Speaker: The cut motions are
also before the House.

oY 3% (A7) ¢ HETE WRIRA,
qiffFen qFIT & THEAfsF AT
¥ FTOT  gAEIL 3 A@ AT TR
WrEEY ) WIT WU 9T F) BF &
q@t qfFerT & et JIAT HosTa
QWTIL | WAL A A AT &8 goar
i, A Easg@araag |
A T mEHY TR fE AT 2T &
ng wiaat # ) Mizw g3 o AL,
T F 1Td g F| qrfeeT J&HTT
¥ AT T we ¥ vy v fig @
i qz e, Hfed wre gard maw
w2, a gare fag @f < 7 @O
B g7 & {5 agi 72 yev-aers qafaal
&7 wraE @ vt § o F gwa g fF
gt faat 1 &% agary et gAY $1
&0 1T A g1 wwAT E )

wgl a% wimfual & wag §,
g T gur wY g 5 AT wAw A
€7 Y ¥ 97 g gEAY wonfeat
& qsfig gL g AT F) TAT F7 oy
faor 31 7 woomdt ot et o §,
@t 77 3B gAQ wwend g idr §
w77 fagre e sftar & nfeanfadt
¥ g ge e wdw ¥ wifeafeat & A
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¥F T AT FRAF Ja1 gEE 1 g AN
g wreomgt w1 FF weaw & @ # )
agi & 37 #) fa7 ow faei, el
FAT EYMAR, FIW, FO(A A
WIgsle ¥ g 9T g, 3 59 413,
gOT, 9eHY AT 74 Hragy i)
faor € 1

wmd afm a iy aam R 5
aifznfzai §1 &7 T@OE § 1 W@
T T TNl qET TTFETOF F O,
ar wmizafaal & faadt argsar i@
g%, ot oF MANT 7 7 qg AN
& | feawit @1 341 & 7w ITgIfFaAY
Faa A FgEaoaw w oo
Qat zifagi & wid-ara wT A
wraar a1 g1, 7w & 0 37 mfzney
faei i woorfal & amA ¥ 9ed
37 Aot § gufar q9C FEN 9T
WAmF § | W oM T F7d 30 5
i forefi & weonfaai 1 & FTaam
AN —g T g R AT 5 A
gAT wE g gwl W
¥ ey wrAw =Y @ T gfaal
¥ &g ¥ gEr a¥i—N  wnw
qfer £ we8 TE g1, #iE
wifzavdr wi€ frgd w3 g3 & o
TF TET ST ¥ W9 & &
T § 1 e ae< & oF sfeard
¥ 39 a0 ¥ off o F 34T A
forar 4T, HTHIT A @ IW F1 ACH
i, a1 ag vq,000 T AT f@@T )

aifeard! gax T §d & | T ®
ok o agFr g § 1 wrfenfeat
1 HEw & Td @0 wES g~
oF @ THAfAF T I W TG
g ¥, @ qrmifeE o 3T W
ager g3 § W Wl dgd fan
o g q¥ g1, @ ¥ WY I #1 TG
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w1 oA WY mfgnfal Y ¥
g AT H SRAT R MAERAT § |

gorfadi & TwA T oIW R
Wi T S g W7 WU dERTe
¥ 70 ol T NOmdl TR A
1F L wTEH § OREE VAW 0T
W= 9T FWIX F 1 U9 ad &
¢ P og'q wrew & @80 ¥ ¥y gt
ugs g7 wonfgs & f&w = Y
2 Fase ¥ Toadft ot F Tig 3%
QST ZSH ANAI ¢, AM AT T /G
1 & W g, jefeme = g §
%7 B A9 F W T g, W,
WIE T F IF WA ORI X
T 97T AvET MGEW HT T oF =7
FTEE Sedl ¥ wedr tH T &A1 Wi |
M FL U LTRT WT WIT T §
= P T Al g 7ivEar ge o,
LT WF AW TTET X A - f@wiT
WE LTRIT & A iy &, sear
FE NI WA I & T
g wffw | gaiw FAEY 7 @
F@EET £ 1 VT 1AL ® &
FEmamam g g 78 7l
vioamed el § B T faat
F @ ooy aEma #7 ARRLT 881 TR
g1 v 7w w4 Rl aF
WO oW 1TATY & E T &7 §9Y
F§ o s U A TR ST O
SEW U FT G AT AT WeTT AT
sfiq) st wmfkafig U rEiw
= g AT TR wmdl Y @ ogw
THE-UE B odw wan

gt wear § foowvor Py
F ov¥ ot pai U oww sl A
g FiEw A ST A @ 1 o
T wET wifd @, §RAA WA T AT
et cviced g i I Tl e

CHAITRA 15, 18868 (SAKA)
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g oErdt & oW oAt ) FA F
TNT MW T MT B §7FA
&1 o T wfpg 9] g7 aiFmne
Fogmiw f s afeg ) s
ST A1 q@rAT qgar § o o
g fadi ¥ g weomdt v #t
FEET sag, & 3 a6l & wed ad-
yatet & fafgar feet & wiT agt
9T TH WY F EWE g4 qmET § | g
g7aiE | A T oga fam ¥ eewe
FAFTAOT FTarzlife ™
FRAT QAT ATE-EEAT & €19 EW.T
sfendt wieeq foeger wri-agat
F A T AT §F w9 fadt v
BT T EX | AfFF T AAOET 0%
& g smEad § % ag dEmiew
& gl o oEf &Y 9T W )

=TI F IFR T ® =W
ZanT 71 ~F 1 gt sgEw e g
masrg g afrs Faaar g T}
B e ¢y woft 0 9w
Y § f nlgafigi ¥ sadw G
M AFAmTRE g
Feqin T oW oRd @ mEngl
& wwA asor & T @ gwr

O & 1 R mRRAT T (wEar
? wnd Tzt (madft § @w
SEA & PR § HR IS 3 Wik
ol 7 # v T (e w T At
3 ¢ |

# 4 8= vfq oo gwrmfrg
3 o wA A ot & w11 91 B
dea T, W Al ¥ OF A 39
F ET g, U U wwT § T e
Uonw A Ug o TAT LR AT T
W & wigad ®¥ ff'lr sr )
Fmt g Goewa wrdn | 5 RgR
§ @z afT A mEr | # tﬁwalzir
id F GEw o & BT fwer ®iT
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[t 3%#]
oy 5 agi TC oF qafam e
W | THF WAWT TG I qF [Efde
fm g, foaw 6§ ¥ Wt qr AR qormE &
oadl, s A fog, W & gw anr
W ATE feqt & I W@ U 1 W &7
T 97 | AT & oF g9 wrfzarEr
- 3 Wy a9 i
& X FT T[T AT QT AT | EFHIO
§T CF-0F g% FRAX I I9MH F1
UF & Iq qfaE F7 7 90 97
@ 9T | FF I AT F o
WA FET F1 9FF gU AT W gEd
a<E 41 F1 H w1 9FS gU A/ Hiv
Tg - farga IR AT g
#4r 1 g9 Fidl A AT g2 |@dr w0
AR Irzac w1 Fgr 5 @5t qra@ &
¥r7aT 4 gz w949 fzmr, UAgE o4
T g E 7 WAL AN T F1 AT A
€ 1 gRdr farem o fer v &
T FT T ArF 1 A g fAg A
39 &1 Fzr 5 ¥n qw anad & fe a
g7 F 0% & W W 5A F
AT HET F AT W W AT F
FeT qrgd W § Wi faeAr ¥ iy §
ga qifFaris & g § 1 a7 g
stfer wqx 27 7 43 FT T Y T4
AT | AT AATE AT 4, g7 T IT 4
¥ @ & sy mfgqi @ faar "
o771 oF g wifAat @ agr fu ga
St & amg wfremnfean <@
"THT | FF & LA A HAAT K7 FA
FHaf@T i @A v (70, &2 T™AIqE
J OF AT AT B T AT ® FF AL
g€ Enit 1 g o gt & I gEA
#z amr fzx & aifs wfeal &1 «F=
1 GT8T ARG H @ o qF qR
! AIFEC §, T AT W@ W@ oav
wifgat 7 Qe 7% | g% oF gfen &
ST WO BN FH CEHFTT A

APRIL 4, 1964

for Grants 9308

migar frd gk fadl | fewn v
T® & fad, sa+1 fegrr oo ¥ qrw
B 1 7w A faw g @ g€ oy
8 Wy F1 @ fewr § 1 wwwrw &
W wfEwd § v @ awe e
AT EOM, IGFT FS AT T
g
v & swwrow g e &
A Yy ¥ St e G F a # B
$9 WW 93 $T U FY AT ARATE
“The scheme will, tn all ils
manifestations, not only safeguard
the interests of the tribal popula-
tion but promote, in a positive man-
ner, their welfare, The States con-
cerned have Tribal Welfare Depart-
ments and their own programmes
for tribal welfare. It will be
necessary to co-ordinate these pro-
grammes with the activities of the
Dandckaranya Scheme. It is alse
proposed to have on the staT of
the Dandakaranya Project, a Social

Anthropologist, to act as a high-
level adviser on tribal welfare”

] o1 mifem g&3T w3 &1 a
T g7 G4 famr wm @ ) wfe-
Tifedi & 7= &1 GHEA T OF WY
a7 Tar v @) wewr afey
a1 &% a9 wrErETE @F 1l o
aifE St oo =@ e F wfnfaat e
wauFfai Fgadmr g wa g
qF | Y WA bHal § WK I
we=e w1 #@q7 Ao farwar § ag
AREEMET T AT A1 94§, 9T §
e E AT R 1 T ¥ g
#1€ drar wrrew 78 &, wfaT suaw
TET & far W AN i s e
foer & o aT el s= wE

REHAW EHH ATAT R HRIGE
F st gt do e, qege A gg o,
Tad Wi sfae ear srreeye @
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AT 7T JAT 91, ¥ N F TR
ot agr A1 T W Wl e T ar f
Sfrew T Eany A gew §7F 8
7 §Edgua § W ag § eafs
wrfagt ®1, agi & wsrizafaal ®
&1 Fde & W HwK T
1 99 @ ¢, T AT 71 fawior
£ wr &, % A N 797 9T B
Y e & < sfepre af agi @ @
¢ AR 37 9 # Aaa EFAre wrefEat
&1 TE 9T | WK q@T T EFAT
QIFOT A F eqw A g, w9
Fifas & @ oW gfraw [ F
ferg Exdiaer €6 TE0 @i, q qeren
g E1 F g F F ag 97 FL AW
FAAT AT AT Eqfq T G0 &, IAH
argT frime &7 1 wme ¥ srEege @
T 1A W A @ FEw
AT A FgF E 6 A &
quard & Fa7 1 wifgsr mfgen
FIT | | AT 9T &€ Y A
FTA( @H ZIA KT FTRTT AT 79T |
FY T T ¥ giw fafwe 71 faar
2 A Tau T & 7 gt fafasd
® gxa A2 § g3 a1t ¥ F=v arfs
quri @i, qa grafen fafaed: o 4
1 e fway ar 7 fer | @ ATl
WG ST AT Aifgd AR AG F
i w1 gfwfay F0 F 9 i SO
T AT AfE 1 qusETE ¥
wfarifeat &1 it spagre &, Ia6r
wiafa & 397 T@w F faw @@
TEd ¢ o wgr w7 amEsaEaEr Fi
frafer 1 ot g @i & Wm0
3G 37 AT T @ F em @ ®
WY F1H 3 HIT @08 7 21 | A7 fz-
E § F P A qad AE A,
WOl ¥4eT qaT & Awwd fAg 1 S
@A TG aTET ¥ W W I e
TG T gifem @@ o gt # W
€T §, ITHT TF WL 71 3@ A0
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g o @ § a1 Faw g WA § W
I FLA ATAT AT WZH ERT E AG
gftre 2 # 9T F Fg ot FT AT
2 fF omy x@ aog & Fow far &0
qife wET AwgT § 1 S Sr Aw
w1 @ § 3 % gufE @0 | aw
aeer TATET &

g ava 7y ¢ v e @ faame
wfvd a7 g 7 @ mew S2w
FIFIT AT Aow 9 ¥ aw gk §, 9@
w1 W9 g Ffad

I §T ICF & g0 Hrad qiiwle
® ¢iz® o fzd @ § S @ R
A9 & 9g & WIg T ST ATRAT
g | WA TATS 7 FN AT gH § W
ST % AT HET EAT gUT &1 qEEA
T FT A0 FE W1 AEAT T J18 A
AT G FL AR WT FEAT & |
S F1 AT ATIT § T T FATL G
fra MsAm g I giar g, &
&% | F1E, F oft 3w F A
qz gEATE | T ot ¥ agr T.fo
& < &, g A E ) e
g g% Tead &1 A 2 e @ g
WAl e @l e F7 gEd &, T
#1 g4 o1 @ afgg | 5 gree #
foaa Wt WHA@ g7 § I W1 T
a1 &1 qCF of & Tifgd o ady
faqa ot 97<9 @RI §, § 9 @<
NIIE IR T @ § | T IT AW
gIae {53 @1 ar gw gfem 7 |
ghd § AR gH AU ¥ maw fRdy
T ot Frd of1 At 9w F 7 9d<w
FRT g9 AT I @I, 7= 791 § |
A 990 WX 995 T F @I
FaEd ® OF wxrdr A OF qaATEr
wret et € IR OF g A g
ara fr g g 1 1 g Y
g9 gt w@er & #% | we ¥t fafemat
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[ 33#]
W owd & Wi Sfi o Y o §
e di & gt 1 wTQ ST g E
"X e iAT Siied, @l |mgg W
BIIT § AT AT WG WY WA €
|G H10C T F, OF qraT #7199 §
W wd g wa s DR I &
anET g A 4 M & Ay § i feeAr
Wi ST WA § | nET AR AT
o & T X g Wi & e 3|
TE Fi arl?r'q'%?{'faf.' Fiw 747, AU
® 3 4 G e &€ W
T S g U ATewdl aA w4 at
T ERT 59 GOF AT BN ST
Tifed 1 g & W g FA & FI<
fom g d & a@ W § ot wifg
¥ 15 A% 7T fr g

qifgd |

qA T 7 oy fom o & Y &
W F TR a1 g 1 RF Wi &
wwgT 3§ | gL AdT RERT 91
FE W rART R R g ageafe
gteT g A Ao g fe e
# % w5 0iEw ¥ fanan ww &
sra=T sT g fe fwe e g8
frad o wiag gz a

ot AT =T WWT : AW T
& minfe & frawr g KA
“wrer o od Pt 9T faaE o A
g g

it wqv few () e
FT aa @ !

o) AFT =71 @W1 ;I AN g0 oF
5250 . L . .

wem s BEw AR @i sfaar
&ﬁ”r ;'lg_'|5|'.a'ﬂ &5 4r %3
ghf'r wil a1 vE g AR I @
rr.imf‘nasmrl

AL _1';
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ot AT wvy w7 gy faar @
& S0 4% 12T § L8 v aur
fegt s | g% i g v g few gl
W 4% AT @A g 3T o 2 5AT
FEI R A0 3 Fi W TG amIA f¥

AT WTE @i wE woa |

Shrimati Jyotsna Chanda (Cachar):
Mr. Speaker, Sir, I rise to supoort the
Demands for Grants of the Ministry
of Works, Housing and Rehabilitation,
1 shall try to confine myscl! on!y to
rehabilitation for I feel at this junc-
ture rehabilitation of the refugees who
are pouring in from January last has
become a national problem Mcra-
over, rehabilitation of the displaced
persons from East Pakistan whe have
come early has not been successfuliy
completed.

it has been stated on pape 62 of the
Report of this Ministry thuat except
residuary probems in Weuest Bengal,
the rehabi.itation of displaced parsons
in Assam, Tripura, Bihar, Orissa und
Uttar Pradesh has been practicaliy
completed. I have no persunal know-
ledge of other States but, so far as
Assam is concerned, I would lLike to
draw the attention of the House to tne
fact that the rehabilitation of dwiplac-
ed persons, at least in Cachar distrct
of Assam, has not been c(ompleted;
rather, it 1s a fai'ure. Rehabilitatur
benefits were totally stopped from
1958 after a declsion wa; taken in the
conference in Darjeeling in November
1957. Some of the displaced persons
were taken in the category of ITA
Schems in Cachar to be settled in the
tea garden areas with cultivable land,
but most of them were not provi-led
with anv cultivable lnnd—ther =»re
sti’l strugg'ing with life and death
This scheme has tota'lv {mled: ro
other ps istance was given ta them
to rehabilitate them. T iemember
eorrect'y, on my request Government
ag-eed to set up an enquirv committre
to find out the reasnne for s failure
1 do not know how far this ~nmmittee
has acted. T would ba glad if the hon.
Minister will give us some light
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regarding the findings of the Coms+
mittee. i

o

Financial as;istance has been sanc-
tioned to the tubercular pa‘ients and
their fami ies by the Central Gouvern-
ment and muney is to be distributed
thiough the State Government ui
Assam. But with regret I have to
inform the House that thess T.B.
patient; of the Cachar district do not
receive moaey monthly to continue
their treatment. Sometimes tney get
it by the eng of the financial year.
Does this help them anyway either to
cure them or to save them from star-
vation? The other day, the hon. Min-
ister of Heaith has stated in this
House that more attention is paid for
the continuity of treatment of the
T.B. patients. But, in the case of
displaced T.B. patients in Cachar the
continuity of treatment could not be
followed; rather, they are driven to-
wards death and they contaminate the
disease to others.

We hzve been told when the Rcha-
bilitation Department was c.osed down
that the normal departments of the
State Government wil] take over
chaige of the commitments of the
displaced per ons. The T.B. patients
of Cachar, when approach the Assam
Government they are informed that
the Cent a Health Ministry do not
release monsy in time for distribution
to them. When the Central Govern:
ment is approached, it says th2t the
A sam Gove-nment does not forward
the chemes in time. 1 do net kKnow
who is at fault but1 feel the sufferings
of the un’ortunat» victims of T.B. and
their families. 1 request that some
wavs and m=1ns may be found to get
over such difficu’ties of red tapism
and committed monev hau'd  reach
their hands in time to keep contnnitv
of TB treztment and save them fromn
starvation.

i wou'd like to draw the atlention
of the Honma in connerction with ano-
ther scheme, je the Centra’ Tractor
Organicatiny scheme which was taken
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up by the Central Ministry of Rehabi-
litation in my distiict of Cachar for
reclamation of land for the refugees.
After wasting a few lakh; of rupees,
the scheme was abandoned; no land
was reclaimed or distributed among
those displaced persons. The fate of
thesp persong iz worse, and | have not
witnessed such a scene elsewhere, I
do not know on account of whose fault
such a colossal waste uf public money
wag incurred and whether anybedy
was neld responsible for fits failure,
1 would humbly submit that the Gov=
ernment should enquire and fix res-
ponsibility for sucn wastage of money.

for Grants

Regarding the stipends awarded to-/
the school and col'ege students, they -
have been tota'ly stopped. I feel that -
at least those students who are the
liability of the Government, being in..
the Destitute Home in Silchar, should'™
be given financial assistance to prose=
cute their studies till they are reha-.
bi itated: otherwise, they will grow as
unsocial elemecnts, which is a great
los: to the country.

16.22 hrs.

[Mr. DepuTY-SPEAKER in the Chair.]

Now I wou'd like to deal with the
present influx of refugees. I am glad
that the Government have rtelaked
some of the rules. I would like to
d.zw the attention of the Government
to the fact that some boys are comirg
to Assam without migration certi-
ficates and they are facing difficulties
in admis ion tn srhoo!s and co’leges.
Un'ess there is some directive from
the Centre to the Assam Government
tnr admit them in schools and col eges
after proper examin-tion and test. I
am afraid these boys will be compelled
te give up studies

We find from the report that upto
29th March 1964 in West Bongal 1
1~k jn, Tripura 20000 in Garn Hil'w
7500 and in other dist-irtz of Assam
5000 refusces have nlready arrived
and the influx stil' continues unsaates.
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The refugeey are taken away directly
-from West Bengal to Mana camp near
Rmpur More than 70,000 migrants
_@re in the camps in Garo Hills More
ibm 2,000 labourers from tea planta-
tion grea in East Pakistan have arriv-
ed in Cachar, Some middle class
familles have also arrived in Cachar.

. I am glad to find that all other
Btates have agreed to settle these
wnortunate migrants in their respec-
tive States. Relief arrangements have
been made by the Government as well
as by the private agencies—such as,
Ramakrishna Mission, Bharat Seva-
sram Sangha, Shri Sarada Sangha, etc.

The other day I saw in the news-
papers that the hon, Minister of Indus-
tries of Assam had discussed with the
Central Government about the reha-
bilitation schemes of the plain tribals
who have taken refuge in Assam. But
I do not find any scheme being dis-
cussed for the rehabilitation of the
labourers who have come across to
Cachar. Tea is the only industry in
Cachar and it is not in a flourishing

condition. A few thousands of labour

are already unemployed as retrenched
labour in the district of Cachar. It
seems that road construction works
will be taken up in the District of
Gargp Hills for the rehabilitation of the
migrant plain Tribals. It is a good
suggestion but one has to consider
that rainy scason breaks early 1In
Assam, even in the April. I fear road
construction work may be hampered
particularly in the Hill areas.

1 would humbly submit to the
Government for their consideration the
establishing of small-scale industries
fn Cachar to give employment to
those labourers and middle-class peo-
ple who have migrated to Cachar,

APRIL 4, 1964

for Grants 931

Natural résources, like, cane, bamboo
are in abundance in Cachar. Fruits,
like, oranges and pineapples are
available which can be canned and
preserved. There is a small fruit pre-
servation factory at Silchar which can
be expanded and developed to give
employment to those migrants.

I would like to make another pro-
posal for the consideration of the
Government, The railway track which
runs through the Naga area has
thick jungles on both sides of the
railway line and it is frequently raid-
ed by the Naga hostiles because of
which trains cannot run at night
through those areas. This jungle
should be cleared, two miles on both
sides, by the migrants who will have
employment and they should be re-
habilitated there. Land should be
provided for cultivation which will
yicld more produce and would totally
stop the raids by the Naga hostiles.

I would request the Government to
consider about the compensation of
these refugees from East Pakistan.

Before I conclude, I being a mother,
appeal to the Government through
you that at the coming conference bet-
ween the Home Ministers of Pakistan
and India a point should be made that
women who are abducted and mole-
sted by the Pakistanis should be re-
scued immediately.

Shri Basappa: Mr, Deputy-Speaker,
Sir, having seen the intense feelings
of Members of Parliament, particular-
ly from Bengal, I would like to say
that it is high time that the hon.
Minister should take note of these
feelings and tears that have been shed
on the floor of this House and gee
that something concrete is done for
solving this big problem. The magni-
tude of the problem is increasing in
a big way. Not only two lakhs of
people are coming here but, as was
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presupposed or predicted by some hon,

Members here, it may go even up to
 million and I do not know, as the

feeling pxhibited by Shri Guha indi-
ted, if this continues, even 80 mil-
on may find shelter.

8hri Melir Chand Khanma: ¢
million

 Shri Basappa: Even that figure is
shocking.

How could this problem be solved?
Apart from the magnitude of this pro-
blem, the horrors and atrocities that
have been committed makes the
problem still worse, Therefore the
conscience of the world has to be
aroused, Is it necessary to arouse the
conscience of the world? What is
the world’s conscience doing when
th.ngs are happening like that? It
is high time that the big and great
countries of the world should take
note of it.

In December last the new Presi-
dent of America, while speaking, said
that they have still belief in the
rights of man; the death of Kennedy
will not stop the object of - America
to carry conviction to the world that
they will protect the rights of man
whercever they may be. If this is
true then it is high time that they
shoud lock towards this part of the
country and see what is happening.
They should see that they do not
succumb to the trick played by Pakis-
tan, but, on the other hand, they
should reverse their policy and stand
by the thing for which they stand.
Not only the Members from Bengal
but the Members from all parts of
India are alive to this problem and,
thercfore, the various States are
coming forward, including Mysore,
and they are prepared to help these
brethren when they come and to see
that they are properly rehabilitated.
When we are tackling this big pro-
blem, we should not be overwhelmed
by the staggering nature of it but we
must exhibit some sort of a courage
and on this lies the greatness of this
country, I would not like to em-
Phazize all these aspectg though I

Demand; CHAITRA 15, 1886 (SAKA)

for Grants 9318

come from that part of the country
but still all our feelings are with
them. It ig upto all of us to take
measures, when that Conference of
Home Ministers takes place here, to
emphasize on them that these things
must be put an end to. I do not know
how our Government will be able to
put forward their case, though righte-
ous before them, and whether it will
be possible for them to convince peo-
ple who are pot to be convinced at all.

Now, coming to the Ministry's De-
mands, I would like to take the House
from that part to the other relevant
matters of the Ministry also. This
Ministry has to deal withr two mighty
problems that have come after the
Independence, that is, the problem of
housing and rehabilitation of minori-
ties. The Master Plans for the vari-
ous cities and the rural housing
schemes cost ug very much and the
way in which we are going I do mnot
know when we are going to solve
this problem. There is the shortago
of houses everywhere, The primary
needs of the prcople have not been
met even in those Three Plans. Only
Rs. 86 crores have been spent out of
Rs. 182 crores meant for the Third
Plan upto this time. That means
there is going to be a shortfall. Even
in the Mid-Term Appraisal, they
have come to the conclusion that a
comprehensive and systematic ap-
proachr will have to be made in this
direction. Even the National Deve-
lopment Council has stated that un-
satisfactory living conditions wmust
receive special consideration. The
helpless Minister looking to the
States says that the encourage-
ment from the States is most dis-
appointing. He said that the other
day in answer to one of the questions.
Low priorities have been given by the
States taking emergency into consi-
deration and some of the amounts
have been diverted to some other
things so much so that the amount
set apart for the housing schemes has
not been spent and the conditions of
housing—these are the primary needs
of the rural folk of the country—re-
main where they are, Of course, the
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L. I. C. is caming forward with some
loans and other things. All advaniage
should be taken from that, It is a
good feature that there are hous'ng
cooperatives coming up here and
there but they must be in larger
numbers, So far ag the low income
housing scheme ig concerned, the
progresg is very very small and even
the rural housing schemes and the
plantation labour schemes are most
unsatisfactory. In these circums:.ances
it is high time that this Min.stry
should give greater atteniion to the
problem of housing which is the most
primary need of the people,

In regard to some of the points
mentioned by the Twenty-fourth Re-
port of the Public Accounts Commi-
ttee, of course, the scope of mia-
management is very great in  this
Rehabilitation work. Therefore,
greater care should be taken. While
we spend huge amounts on these
people, we must also remember that
the amount is a very precious one,
and, therefore, we shouli take great
care to sez that it is spent well.

It has been reported in the 24th
report of the Public Accounts Commi-
ttee that the scheme to rehabilitate
660 refugee families in the Kotah re-
gion has been found to be g failure.
The Ministry themselves hrad admitted

that it wag a bad scheme, and they
had abandoned that. Besides, because
a proper evaluation wag not made,

Government were put to a loss of
Rs. 18 lakhs or so, That is what is
reported here in this report. The
charge was dropped in the case of
the officer concerned, while another
officer wag allowed to resign without
any explanation being asked from Yim
why he caused all th's loss, Even
because of injudicious purchases, they
were put to a loss, A number of
such things have been stated in this
report. I think that Government
should take care lo see that all these
things are correctea.

Just at the time when the hon.
Minister has thought that the re-
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habilitation is complete, and when it
has becn stated s nce 1958 that no
more migrants will be given any
benefits, we find that this new influx
has come in 1964. It has  been stated
that the work on the residuary pro-
blem would come to about Rs. 22
crores. When that programme 15 on
hand, we find that another big influx
has come now. This has been regard-
ed by every section of the Hous: as
a national problem, and, therefore,
something more will have to be done.

The tempo of the Dandakaranya
project should be stepped up. Tt
has been stated that 10,000 familes
are to be accommodated there. I
would submit that not merely relief
should be given to them, but reset-
tlement also has to take place. In
these circumstances, the insinuation
made by Pakistan is that we are
trying to invite them here, That 1s
something to which we should strong-
ly object. The hon, M nis er without
Portfolio, Shri Lal Bahadur Shastri
gave a fitting reply to this yesterdav
and stated that it wag not because of
any inviation that they were coming
here but because of the inhuman
treatment that was meted out to them
in Pakistan; when ther life was in-
secure, when ther property was in-
secu~e and when their honour was
insecure, what else could they do
except to migrae? If some gnod
treatment is given to them when
they come here, even that is mistakean
and misunderstood or rather not
misunderstood but they deliberately
say that we are trying to invite them.
I would submit that when the Home
Ministers of the two countr es .neet,
these things should be pointed out
to them very clearly, and a fi-m policv
decision will have to be taken in this
regard, so that the problem of minn-
rities or the communal problem will
be put an end to.

I think that the decis‘on that bas

been taken about release of Seikh
Abdullah will go a long way in
troubles

patching up the communal
and also in bringing about greater in-
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tegration of Kashmir with India by
which a solid foundation will be laid
for solving .he problem of minorities.

This problem will have to be solved.
"The people of the world must look at
this problem not merely as a problem
relating to India bul as a world pro-
blem. Who is right and who is wrong
must be clearly made known. The
Ppublicity hag to be strengthened. This
problem must be overcome by all
these measures.

Mr. Deputy-Speaker: Shri Kamath.

Shri Mohan BSwarup (Pilibhit):
“There is no quorum in the House.

ARt wfvEd om (29) ¢
Imay wiguw, ¥ wEda qq0 A
T & graer Fmr qed g fFoave
Far o aqmaft a1 fasr fa7 qar g
qgr wi s P @ o1 937 SeTs E
& L QR AT W gt wEe SuE I
g fs=T a1 gqr 1 T@r ax far T
& Fwes Adt 1 geomt A gfr
FT I JAT TdT | TG G WY FH @
9 g g wronrdt s v X § 1w
"I AT FAIG W OAW 6 T IH g
worlaqt #i Wfay | § e § 5wt
® g9 &1

Mr, Deputy-Speaker: The bell is
‘being rung—Now there ig quorum.

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, in thre presiding
deity of the Ministry of  Works,
Housing and Rehabil tation, we have,
by one of those happy quirks of fate,
a man who, in pre-partition India in
the North-West Frontier Province
worked his way up from humble be-
ginnings, rose to eminence, and sub-
sequently came to Delhi as one of the
unfortunate victimg of partition, a
refugee, a high class refugee though,
but again, I am glad to say, climbed
up and up; and I am glad to find that
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he has been completely rehabiiitated,
having become a Minister who has
so far, however, just missed Cabinet
rank. He topg the list today of
Ministers of State, I know that he
hopes to attain, and is confident of
attaining, Cabinet status ere long, as
he securely enjoys the confidence of
ihe Prime Minister.

With such background, it i{s not
unnatural, nay, it is inevitable, that
he often appears to sympathise with
the houseless, homeless millions of
our vast poverty-stricken land, though
sometimes his uncharitable critics
mistake those sympathetic effusions
as crocodile tears. It is, however, not
the fault entirely for his critics either,
because I have heard that in his more
expans ve moods he ig known to Le
fond of, nay proud of, saying:

“F qaTd g 1§ AT, FAT A 1

The Minister lookg after, is in charge
of, one of the three primary needs of
man, that is housing, We say in Hindi
roti, kothi aur dhoti. Out of this roti,
kothi and dhoti, he is in charge of the
kothi business.

Last year, replying to the debate in
this House in the Budget session
during the course of the Ministry's
Demands, he said:

“Attention hag been paid to food
and clothing, but the same atten-
tion has not been paid to housing.”

How true, and what a realisation did
dawn upon him last year! And 1
am gure he will agree with me when
I say that even today the problem
stares starkly in the face of Govern-
ment that attention today perhaps is
paid to food and clothing, but not as
much attention to housing, not sys-
tematic, planned attention to housing.
There is what I may call planmed
planlessness go far as housing is con-

cerned.

Works and housing—you can put
them more or less together; they are
building and unbuilding, destroying
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and constructing. All these activities
go together—to demolish quite a few
things and erect some thingg on those
sites or elsewhere, As has been
rightly said by Bernard Shaw, else,
you cannot build truly unless you
destroy. That, I suppose, is the
cue which the hon. Minister has
taken. Unless you destrov, you can-
not build effectively or beautifully.

I am reminded in this connection,
before 1 pass on tp other matters, of
the Constitution House, which  has
now passed into history, which was
demolished last year, You, Sir, are
also smiling. I think you are appre-
ciat ng the matler, because you were
also concerned; as the Chairman of
the House Committee, it murt have
come before you, It has alrezdy pass-
ed into history, but when 1 met the
Prime Minister last year.

Shri PFanumanthaiya
City):

(Bangalore
It will take a new shupc.

Shri Hari Vishnu Kamath: It will
not be there, something else will be
there,

When I met the Prime Minister last
year, he was good enough to agree.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The hon. Member became a refugee!

Shri Hari Vishnu Kamath:
refugee even now.

I am a

The Prime Minister was good enough
to suggest that on that zite where the
Constitution House stood, a plague
would be placed to show that the
Constitution House, where the Con-
gress Party in the Constituent Assem-
bly held meetingg for day to day to
discuss the draft ‘Constitution, stood
there. '

Shri Hanumanthaiya: The same
name may be given to the new house.

Shri Hari Vistinu Kamath:
that to you.

1 leave
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Shri Khadilkar (Khed): On the
plaque your name should also be
mentioned.

Shri Hari Vishou Kamath: Wiil
the Anti-Corruption Committee of
which Shri Khadilkar is a member
look after it?

I would only suggest that the Minis-
ter might consider thig matter, and 1
am sure he will agree with the Prime
Minister in this respect at least, if
not in other matters, and see that the
plagque to commemorate the Consti-
tution House is put up where it is
needed.

The CPWD has beepn variously des-
cribed as the Public Waste Depart-
ment, the Private Wangling Depart-
ment, and the Plunder without Detee-
tion department. 1 do mnot know
which cap fits him I mean, his Minis-
try or Dcpartment; I do pot mean
him personally, but the CPWD. It
is engaged in vast construction
schemes. Crores have been put in
the hands of the Ministry and the
CPWD, and I hope they will make a
good job of thig whole affair,

In Delhi itself, with which we are
familiar, buildings are going up,
there is vertical construction; natural-
ly, there is pressure on space and we
have taken to verlical construction,
not horizontal so much as vertical
Big buildings, not skyscrapers
perhaps yet, not the American pattern
skyscrapers, but whatever they may
be some of them are eye-sores. 1
wish the architects had a better eye
to a little aesthetics, art and beauty
in construction.

There was the episode, 1 believe, of
Monsieur Clemenceau, who came to
Delhi in the early twenties. He was
gshown round the Capital, big things
coming up. He had a fine sense of
humour, may be a little cyni~
cal; he was shown round, he
admired the big buildings and final-
ly made a very cryptic comment he
said in French: Quelles ruines magni-
fiques! That is to say, what magni~
ficent ruins they will make! 1 am
afraid that these buildings that are
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going up into the air, from the ground,
will not even make magnificient ruins;
they may make good rubble perhaps.
As far as I can gee these constructions
are going up without any plan. On
the one hand, there is the big Ascka
Hotel which is showing some profit
now after running at a loss, .I suppose,
for many years. There was szome
trouble last year between the manag-
ing director and the directors con-
cerned whether he should be allowed
to go abroad with his wife. It was dis-
¢losed in answer to a question, Sir; it
is not a private matter. Therefore, he
resigned. I am glad to say that the
Government took a firm stand on this
matler. We would like more details
as to what happened ultimately. The
Auditor-General took serious objec-
tion to certain expenditure incurr:d
\by the Asoka Hotel on the managing
director, Though he paid Rs. 500 only
for his catering his expenditure on
his and perhaps his family's food and
lodging came to about Rs. 6000 and
odd per month. He paid Rs. 500 but
the expenditure on him was about
Rs. 6000, It must be cleared up as to

what exactly Government's position
was in this matter.
There is another point. We have

got whal I called heli-hole ‘ast De-
cember, that is the Lodhi House Hostel
one room tenements, which the Prime
Minister rightly condemned  after
having been shown round them. I
do not know whether it was in connec-
tion with this but since then I think
better sense has dawned upon the
PWD, They are going in for two-room
tenements. A question was answered
in this House in early February and
they are having a window and also
a jali opening—must be a ventilator;
I do not exactly know what it means.
But Lodi Hostel rooms had no win-
dows at all; now they are having
windows with other hostels. It is a
step towardg progress, of civilisation
taken by the Ministry.

Colonies are coming up helter-skel-
ter: Lakshmibai Nagar, Sarojini Nagar,
Ramakrishnapuram, Netaji Nagar,
Kidwai Nagar in the south zone. 1
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do not know and I would like the
hon, Minister to tell the House as to
what expenditure is being incurred
on the upkeep of these places, on
water and drainage on these E, P
and G quarters; perhaps they are
mostly G & F type quarters. It is
interesting to note that A, B, C, D, E,
F type houses in descending order for
Government employees quarters while
A, B and C in ascending order for
MP. quarters, 1 do not know how
or why it has been worked out like
that. I understand that for the G
type quarters in these new colonies
in the south zone, there is no proper
arrangement for upkeep, for drainage
and water. I would like to have from
the hon. Minister comparative figures
ef amounts spent on the upkeep,
water-supply and drainage in these
colonies, poor peoples colonies contain-
ing F & G type quarters, as compared
to what I may call the Shahi buiid-
ings, the M'nisters’ quarters and the
so-called V.I.Ps. quarters in Delhi,
because even here 1 find, whatever
may be their socialist democrat.c pro-
fessions, su far as the CPWD build-
ings and housings are concerned, thera
is what I may call either aristo-bureau
or pluto-bureau. Because, I find that
the old classes which they have got
in the Council of Ministers—Cabinet
rank min‘sters, ministers of State, de-
puty ministers and parliamentary
secretaries—these are reflected more
or less, but in a different manner, in
the housing: Seva Nagar, Vinay Nagar
Man Nagar, Shan Nagar,
I think they have changed the name
of Shan Nagar. It is now called
Rabindra Nagar. But they have I
think Shahi Nagar. I also under-
stand, that there is Khanna Nagar. I
do not know whether it is named after
hrim,

Shri Mehr Chand Ehanna: Not as
yet!

Shri Hari Vishnno Eamath: It is
not hig fault! Now, the Minister last
year said in answer to a question that
provision of housing for Government
employeeg is not an obligation on the
part of Government but an amenity
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for the employees. Whatever the
legal position, I am afraid that this
is hardly the attitude a Minister of
a welfare State should take. If he
feels that this is an amenity even for
‘Government employees and not an
obligation on the part of Government,
l do not know how he will try to
implement the plans with regard to
housing in the whole country, parti-
cularly in the rural areas. This is
an attitude which should not prevail
in a welfare State and more so when
he talks of the socialist pattern. What
1 feel is that perhaps it is not a
gocialist democracy that they are
building but, as I said, it is an aristo-
bureaucracy or a pluto-bureaucracy
that they are bu:lding in this country.

Then I come to the cost of cons-
truction, It is very high in the CPWD.
I would ask that an experiment be
made in the public sector and the
private sector: let the public sector
put up the same building in th2 s;ame
area, of the same size and same di-
mension, and let the private sector
put up the same thing, and let us see
what the cost will be. The Minister
stated last November that it costs
Rs, 20 to Rs, 25 per sq. ft, to the
CPWD. I have heard from my
friends—I am not an authority he-
cause I have never built a house so
far—that at the most today, the cost
of construction is about Rs. 10 to
Ra. 12 per sq. ft. But the CPWD is
spending Rs. 20 to Rs. 25 per sq. ft. I
do not know how. Let us have an ex-
periment; at the most it should not be
more than Rs. 15 per sq. ft. My
friends who have built houses have
‘told me. Let us have authentic figures
from the Minister later on whi.e he
‘replies to the debate

Tihren 1 come to corruption. The
Minister has admitted the existence
-of corruption in the CPWD. He did
‘admit, last November, when we were
discussing the Lodhi House Hostel or
in some other connection, that there
is corruption and he is fighting it.
But 1 am sorry to say that it has not
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yet been eradicated or uprooted. 1
would, therefore, appeal to the Go-
vernment, of which he is a luminous
light—the Minister of Housing—to
accept in toto, without any mental
reservation, the recommendations con-
{ained in the final report of the
Santhanam Committee, which was laid
on the Table of the House yesterday.
(Interruption). I hope the Cabinet
will decide upon this matter and come
to the conclusion that they should, it
they have got any moral principle left
in them, in their working, accept the
report, just as they accepted the
major recommendations or al! the
recommendations of the first report of
the Santhanam Committee with re-
gard to the Government emrgioyees
That is the sine gqua non for a clean,
honest and efficient administration in
the country. (Interruption).  Shri
Khadilkar agrees; I am glad to see
that,

I shall now touch upon one or two
other mat'ers. The Minister is 3 man
of great promise. He is a promising
Minister in the sense that he makes
many promises, He has made them
in the past and he is still making
them. I am told on reliable autho-
rity that during the last general eiec-
t'on he promised the unfortunate re-
fugees in the Purana Quila  area,
where they had been squalting for
10 to 12 or 15 years; he assured them:

g9 365 T | gw wg Af w0
oo &t ad @ 1"

5 AFTAT @RI @ AAAT T2,
Y FI8A, F1 TH AT AT [IIRT AT
2, = #1 qu gF & fir 3 2% yafers
o 78 fafd & qafees @ ot
w aifge #X B & o 5w F1 SA—
gur | wfew qm X S AT Fidr
aiv o gafaa TeT ag war
T g T A g R G R
| o A ¢

Shri Harl Vishnu Kamath: Sic, the
tinre taken by him for this should not
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be debiied against me. There was Shri Hari Vishnu Kamath: Certain-
another election recently, 1 think it ly.
was for the Rajya Sabha: I forget.
There again, I heard from reliable Shri Mehr Chand Khanna: Very
sources, from the voters themselves  well.
that the Constitution House servarnts'

Shri Hari Vishou Kamath: Cer-

quarters. ...
Mr. Deputy-Speaker:
Member’s time is up.

Shri Hari Vishnu Kamath: 1 am
the only speaker for my party.

The hon.

I am told that the Minister also
went there—the servants’ quarters of
the Constitution House—with (he
candidate concerned. Either the candi-
date told them in the presence of the
Minister, which, the Minister 4'd not
contradict, that it was by mistake tnat
Constitution House was demolished,
that orders had been m»assed for de-
molition of Constitution Club. but by
mistake the Constitution House was
demolished.

17 hrs. N
[Surt KnapiLKAR in the Chair]

Shri Mehr Chand Khanna: The
hon, Member has got the right to make
remarks about my Ministry, its work-
ing, corruption and all that. But he
is making certain remarkg against my
honesty and integrity, which are
entirely wrong. I made no such state=
ment.

Shri Harl Vishnu Kamath: You
can deny that. You are the Minister.

‘gAY FA ww:  q;  qEr”
The Minister sets the pace for his
officers, '

Shri Mehr Chand Khanna: I am

only appealing to the Chair, on a
point of personal explanation.

Shri Hari Vishnu Kamath: 1 am
not yielding. There is no right of
personal explanation to you now. I
am speaking here now; you are not
speaking. You can say whatever you
like in reply.

Shri Mehy Chand Khanna: Will he
remember these words that I can
say whatever I like?

tainly, if you do not yield, I will
not get up. I was good enoughr to yield,
though I did not want to yield to you
then.

Shri Ranga (Chittoor): You are
losing your time.
Shri Hari Vishnu Kamath: That

is why I appealed to the Chair not to
debit that time to me.

Mr. Chairman: May I remind the
hon. Member to address the Chair?

I have
practice,

Shri Hari Vishnu Kamath:
rarely deviated from that
Sir,

So, 1 feel that so far as this matter
is concerned, the Minister made cer-
tain promises, Those promises were
made not in a private capacity, but
in his public capacity, as Minister. I
do not know why he should take ex-
ception to it. Therefore, 1 hoped
that he would have kept those pre-
mises. But unfortunately, I find that
the promises made to the refugees
of Purana Qila area were not merely
broken blatantly and harshly, but it
came soon after the sanctimonious cant
and humbug which was expressed at
the Jaipur mela of the All India
Congress Committee. (Interruption).

The Minister himself speaking on
the Public Premises Bill last year
gave this assurance in the House. T
will read it:

“The idea is that the people
should be removed from public
premises and there should be
orderly development.”

He omphasised on this—

“and they should be provided
with alternative accommodation.”
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But these thousands of refugees from
Purana Qila area were evicted, I
am told, under the force and pressure
of bull-dozers, tractors and what not.
They were tyranically removed from
that place, without providing alter-
native accommodation.

I am racing against time and I can
only make my points. 1 nope Sir,
you will be a bit indulgent because
I have spoken about corruption and
about the committee of which you
were alsg a member,

Mr. Chairman:

That will unt 2/fect
my decision.

Shri Hari Vishnu Kamath: | would
then refer to the rural housing pro-
blem. The State Governments are
reported to have diverted—I don not
know how much, several lakh; per-
haps of the money whick wag alloca-
ted to them for housing to other pur-
this. They should be warned not to
and he should put his foot down upon
this. They should be warned not to
divert housing funds to any other pur-
pose. He must set a target for rural
housing. I would suggest that by the
end of the fifth Plan, all the rural areas
must be covered. All the 500,000 vil-
lages must be completely covered and
the target for rural housing must be
attained by the end of the fifth Plan.

I would suggest, in this connection,
the establishment of a National Hous-
ing Corporation on the model of the
British Corporation which has been
set up recently. The second reading
to the Bill was given last November
in the British House of Commons. So,
I suggest the establishment of a Natio-
nal Housing Corporation with a net-
work of cooperative construction so-
cieties. We should have co-operatlive
construction societies and not thekke-
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dars or contractors who are, some of
them at least, neither honest nor effi-
ciecnt, We must have co-operative so-
cieties with the National Housing Cor-
poration at the apex. I hope the hon.

Minister will give thought to this
matter.

There are one or two other matters
which 1 want to raise here. One is
about the Parliament Press. It has
been hanging fire for g long time. It
was the first Speaker of free India's
Parliament, the late Shri Mavalankar,
who mooted this proposal for having
a Press for free India’s Parliament, For
ten years or more it has been hanging
fire. What is the position now? They
have just drawn the blueprint. Expen-
diture sanction for Rs. 145 lakhs for
the new press on the Ring Road, Delhi,
has already been issued. Detailed plans
and estimates are under preparation.
It is said that the construction work
is likely to start—wonderful!—within
the next few months.

Shri Joachim Alva (Kanara): We
have already badly printed stationery.

Shri Hari Yishnu Kamath: | would
request that the matter should be ex-
pedited. The Parliament of free India
is certainly not so shorn of importance
or dignity that it does not deserve a
free, separate and independent press
in the 14th or 15th year of our Repub-
lic. Even the work has not started.
The work should be expedited by the
Government,

One last word, Sir, and I have done,
and that is about the East 1'akistan
holocaust and the hundreds of thou-
sands of refugees who are pouring into
our country. His own estimate is that
about two million—I do not say it is
his estimate, it is the Government's
estimate; it may be his 2stimate or
Shri Lal Bahadur Shastri's estimate—
refugees will pour into this country



9333 Demands
within the next few months or per-
haps a year. Now, the best descrip-
tion of this holocaust has been of thal
of a East Pakistan journalist, one of
the local leaders. This 15 what he has
said:

“The shamelu] chapter that was
written in the history of East Pak-
istan during those black days of
12th to 25.h January, cannct be
effaced even in a hundred years.”

It is a shameful chapter, and it be-
hoves the Government which gave an
undertaking to the minorities of East
Pakistan—minorities on the eve of
partition, to treat this not as a merely
administrative problem, but as a psy-
chic, psychological, human problem,
and these refugees who are c¢coming
through the border in hundreds of
thousands should not be met by hide-
bound bureaucrats, sundricd and hide-
bound, hard boiled burcaucrats, but
they should be met with sympathy and
affection, I am told, in the early
days—I do not know what the posi-
tion today is—as soon as thesc refu-
gees came they were hustled tc go to
Dandakaranya, to Mana Camp and
then to Dandakaranya, They  were
not even allowed to meet therr reia-
tives and friends. They were hustlad.
I do not know why this indecent haste
was there, It was to prevent them,
perhaps, from telling the pceple on
this side of the border their tales of
suffering and humiliation. This atti-
tude of the Government must stop.

Shri U. M. Trivedi: Why this in-
direct help to Pakistan?

Shri Hari Vishnuy Kamath: One last
word, Sir, and I will finish. The Min-
ister has been there personally. I
know he can inject if he wants to,—
because he hides a soft heart behind a
rough exterior,—that spirit into the
bureaucracy which is in charge of the
administration. 1 asked him one ques-
tion two weekg ago, whether he can-
not issue an appeal to raise resaurces
at home and abroad, to philanthropic
organisations at home and abroad in
other countries who have been moved
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to the depths by the sufferings of
these refugees. In foreign couniries
also their conscience has been roused.
I hope the Minister will appeal to those
foreign organisations also to contribute
their mite for the relief of the suffer-
ing of this uprooted humanity.

As 1 said, it is a great psychological
problem and a human problem. I
hope, the Government will not treat
it in the manner that they are doing
but will bestow on the solution of this
problem more imagination, more sym-
pathy., more tact and more affection
and try their best to raise the resources
at home as well as from abroad. Then
only this House will be able to say
with confidence that the Government
is= alive to this problem.

The problem was brought on by the
act of the ruling party itsclf. The
problem is because of partition. The
hon. Minister himself was a refugee.
He would not have left Peshawar and
North West Frontier but for partition.
He knows it. Therefore it is up to him
to tackle this problem in a more seri-
opus and humap manner, and see that
all these millions of refugees are treat-
ed as human beings and not as mere
one, two, three, as so many numbers
of refugees coming from an alien land.
They are our own kith and kin, blood
of our blpod and flesh of our flesh,
Let the Government approach the pro-
blem in that spirit. Then alone will
success attend their efforts and thus
alone can they claim to have done
wel] their part.

Shri P. R. Chakraverti (Dhanbuad):
Indeed I must thank the hon. Minister
for the outspoken statement that he
has made in the Report in its chapter
on housing. He says there that, for
the Second Plan, the original provision
was Rs. 120 erores but this was redue-
ed to Rs. 84 crores in 1958. Then he
gives us an account of the projects
which have been sanctioned for the
construction of houses in the Third
Plan. The target for the Third Plan
was for 4,35.000 houses and. up till
now, we have got only 1,25,000 houses
sanctioned. Then the hon. Minister
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deals with g vital point, where I am
also prompted to endorse the fact wny
the housing scheme could not be
brought to its planned fruition, since
it depends on the ability and the wil-
lingness of the States to spend on
housing roughly the proposed amount
within the ceiling of the annual Plan.
And he poses a question, namely, that
as yet there is no law which can com-
pel the States to spend the sum al-
lotted on that specific purpose. They
are generally in a mood to divert the
funds contemplated for oxpenditure on
housing. 1 woulg suggest that in view
of this experience, the Ministry should
come forward with a strong appeal to
the highest authority that there must
be some rule which will prescribe that
these allocated funds must be spent
only on housing and on the particular
projects for which they have been
sanctioned. There is no other alterna-
tive but to compel the State to abide
by this.

We find that, for the viliage hous-
ing projects scheme, only Rs 5 crores
have so far been sanctioned by way
of loans to villagers of which Rs. 4
crores have been disbursed. A rather

very unfortunate picture has
been portrayed by the state-
ments which have been made by

the hon. Minister and as such, [ would
request the hon. Minister, through you,
to come forward with a positive re-
presentation to the Government that
specially the weaker section of the
people, who have been so long denied
the privilege of living in houses, as
has definitely been pointed out in the
Third Five Year Plan, should not be
deprived of the little chances, of faci-
lities which are likely to be made
available to them in terms of the Plan
on the score of lack of this provision
in the law.

Now, Sir, I come to the main ques-
tion, which concerng me most, that is,
the question of rehabilitation. This is
a very big question—unhappy outcome
of Partition—which had heen accept-
ed several years earlier. I would enly
recount one clause in ihe Partition
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Council's statement issued on July 24,
1947. It was definitely recorded that:

“Both the Congress and the Mus-
lim League have given assurances
of fair and equitable ireatment to
the minorities after the transfer
of power.”

The two future Government reatirm-
¢d these assurances . . .

ot ®GAE : qAIGHT 7T, grew
qFrH 7 F

Mr. Chairman: The bell is being
rung . .. Now there is quorum.
The hon. Member may continue.

Shri P. R. Chakraverti: As | was
stating, it was in 1947, that the two
future Governments reaffirmed their
assurances:

“Both Governments wish ¢ em-
phasisec that the allegiance and
loyalty of the minorities is to the
State  of which they are citi-
zens and that it is to the Govern-
ment of their own Stale that they
should look for the redress of
their grievances.”

The Calcutta Agreement of April 19,
1948 was another step in this direction.
It embodied mutual assurances that:

¢ . . there shall be no diseri-
mination against the minorities,
whose cultural and religicus rights
shall be fully safeguarded.”

Then comes the Nehru-Liaquat Ali
Pact signed on April 3 1850 which
states:

“The Governmeni of India and
Pakistan solemnly agree that each
shall ensure to the ininorities
throughout its territory, ccmplete
equality of citizenship, irrespce-
tive of religion, a full sense of
security in respect of life, culture,
property and personal honour,
freedom of movement, freedom of
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occupation, speech and worship
subject to law and morality.”

Only yesterday, the Minister without
Portfolio was kind encugh to accept
the non-official Resolution relating to
the problem of refugees in an amend-
ed form, because he also identified
himself with the feelings expressed by
us in respect of that non-official Reso-
Jution. It becomes obvious that all
these pacts, all these agreements, all
these solemn declarations, have come
to nullity. Even in the context cof
that, in a particular year, the Ministry
of Rehabilitation was practically
coming to a close—the word ‘Rehabi-
litation' disappeared, There was n
name of rchabilitation in the Ministry
and was only named the Ministry of
Works, Housing and Supply. It
reached this stage because of the mis-
reading of these factors which accru-
ed ang intensified develop the agony
and distress of millions of people
Today. it has been accepteq that rcha-
bilitaticn has to be treated as a
nationa] problem. ] express my gra-
titude to all the Members in the House,
irrespective of their party affiliations
or the States from which they come,
for having accepted thig proposition;
it ijs not merely West Bengal but all
other States also have expressed
themselves fully that this rehabilita-
tion problem is a problem  which
cannot peter out and no deadline can
be fixed. The earlier mistake has
now been remedied. We have now to
take up the practica] problems of
rehabilitation. Rehabilitatfon mean:
economic, social political and psycho-
logical rehabilitation, Those refugecs
must feel that they are the citizens
of Tndia, and are entitled to share the
bliss and the fortune of India and also
share the obligations and responsibi-
lities which as full fiedged citizen: of

India they have to discharge. Indeed
every migrant today has expressed
unequivocally that he is going to

accept al] the obligations and all the
duties. Ome Christian Reverend and
church dignitary. while making a
statement the other day, said “We
asked the Christians whether they
were likely to go back if al] the sense
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of security was assureq to them, they
sald unequivoecally ‘We are never
going back’.”. So, it hag today dawn-
ed on the people of the world that
no non-muslim is safe in Pakistan.
Some of our friends are doubting the
genuineness of the feelings of western
powers, Still, we expect that human
nature ‘being what it is, *ve can
attempt to lay bare the tragic happen-
ings is all seriousness to them and
tfry to make them share our feeling
that these people, who are doming
out of Pakistan todav are not going
back.

Yes, they come, in numbers—endles,
flow of human beings, It cannot pos-
sibly be counted just in terms of
lakhs. The hon. Minister has made
a slatement that about 5,000 people
are coming per day. One hon. Meni-
ber has said that about 2 million peoble
would come, I know Pakistan pretty
well.  Ten million people are there,
ten million people have to come;
otherwise they will get killed. Each
of them is determined to come to India
at any cost even crawling on his fours.
Tt is not a question of counting in
terms of 2 millions, but it is a ques-
tion of 10 millions of human beings,
who have been kept there as so many
hostages, whose life-blood to be squeez-
ed out at any moment on any pretext.
The other day, President Ayub Khan
had made a statement seeking to equ-
ate the sufferings of the East Pakis-
tan Hindus, Christians and Buddhists
with the sufferings of the people who,
according to him had been driven out
of Assam, Tripura and West Bengal
If this is the attitude of the highest
dignitary and the executive head of
Pakistan, we must fully realise the
situation. Here is a  responsibility
rast upon India for securing the re-
habilitation of the millions now
coming here for shelter.

The problem of rehabilitaion has
been accepted as a problem of India.
and it is really very heartening to
know that all the States have come
forth with offers of whatever help
they could render.
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So far as Dandakaranya is concern-
ed, I hag the occasion to visit it, ana
in the light of my visit, ] have got
some specific suggestions to make. A
large number of families are now
being sent from West Benga] directly
to the Mana camp and also some
other camps in its neighbourhood. It
is a tremendous job. One cannot sit
here and merely criticise but one has
to see with one’'s own eyes what
arrangements are being made, the
manner in which the authority have
tried to solve the problem, instead
of leaving those people in the lurch
and uncared for. | am a displaced
person myself from East Pakistan,
and, therefore, I claim to know the
people’s feelings. 1 went through
many villages in Dandakaranya and
I found that indeed some difficulties
were there. I would submit that those
difficulties shoulq be solved.

There is onc¢ misunderstanding so
far as Dandakaranya is concerned.
The nice pamphlets put out by the
Ministry say that it ig a place which
is 32,000 square miles in area. That
is not so. It is only a small area of
land which has been allotted by the
Government of Madhya Pradesh and
the Government of Orissa. These
lands have mow been reclaimed and
some portion of the lands have been
allotted to the displaced families,
whose number up til] now ig less than
7.000 families, Out of the reclaimed
lands, 25 per cent must go to the peo-
ple of the area, namely, the Adivasis.
It is really a happy augury to see how
the Adivasis have accepteq the people
from my side. They are living toge-
ther amicably. They have no griev-
ance on that score. When I asked
them, separately, individually, ‘How
do you fee] about them?’, ] was real-
ly happy to learn what they said. They
accepted them as their own people.

1 have only to point out one or two
things in this connection, When differ-
ent areag are taken up, for resettle-
ment of refugees, sometimes it has
been found that the Adivasis are left
within the reclaimed lands in villages
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isolateq from the rest. Some two or
three villages of Adivasis are left
over there and these people have to
take their cattle two or three miles,
to reach the place where they have
to cultivate. That was their difficulty.
They say ‘When all your machines are
working round about the village, we
are the people who find ourselves
marconed within a small area encir-
cled by large tracts of lands reclaimeq
by D.D.A. This factor has to be taken
into consideration ang it has to be
ensured that their ways of life, their
integrated society are not disturbed
on the score of rehabilitating these
Eas: Pakistan people there.

But the main question which in-
terested me as a student of econormics
is this, that this agriculture-oriented
rehabilitation is no solution to the
problem. The original idea was that
all the agriculturists would go over
there. They will have landg allotted
to the extent of 7 acres per family.
They have come from areas, where
the rainfall is annually between 200
and 259 inches. Here, they have been
glven lang in areas where the rainfall
15 50 inches, maximum 60 inches and
the rainfall is there for z particular
period, extending over only three
months. So, there must be better pro-
vislon for irrigation facilities. That
can only be possible if they could get
wells dug up in their flelds. Seven
acres make 21 b'ghas ang these must
be Irrigated. Then they have to have
dairles, poultries and so on,

1 saw there 1,000-acre farms. There
are twp such big farms, where there
is mixeqd farming. Of course, if these
farms also demonstrate how agricul-
tural development can be made possi-
ble, people will take to it undoubtedly.
At the same time we must make
provision for industrial development
there. Initiative has to be taken to
set up some cottage industrieg and
alsc small industria] units. There
shoulq be systematic plaming. In
that way, we can develop some in-
dustries and integrate these people's
form of living with that. If that s
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done, they will ultimately find them-
selves in a position to settle in life.

So far as railway connections are
concerned, | have a definite suggestion
to make, because I have seen the set-
up there. There ijs no railway line
connecting  Dandakaranya. Some
lines are there on the perephery My
definite proposal ig that there must be
a railway line from Sambalpur 1o
Titlagarh, then Raigarh-Umarkol-
Kondagaon-Jagdalpur-Bailadila. There
shoulg be a line linking Vizianagaram-
Salur-Koraput-Borigumma; then an-
other, Raipur-Dhamtari-Paralkot.

If these railway lines are construct-
ed and if the prospects for establishing
industries are also examined and pur-
sued and definite schemes organised
and put into execution, I am sure this
rehabilitation question, though it is a
very stupendous question will not be
so difficult to solve, specially with the
sympathetic and compassionate treat-
ment which is being meted out to the
refugees from all over India from all
the States. So it is up to the Ministry
to proceeq in that direction.
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Our erstwhile colleague in the Con-
gress, Shri Kamath, was showering
encomiumg on Shri Khanna. I would
say this Ministry today is assuming an
importance, irrespective of the ques-
tion of the eastern frontier or western
frontier, and an eminence, that can
hardly be belittled. Tt is in the fitness
of things that the Minister must have
the rank of a Cabinet Minister who
can run the show and have his say
in the hierarchy of Government

Shri Hari Vishnu Kamath: He can
by elevated to Cabinet rank.

Mr. Chairman: Shri C. K. Bhatta-
charyya.

Shri C. K, Bhattacharya
ganj): Mr, Chairman....

(Rai-

Mr. Chairman: He may contirue his
speech on Monday.

17.30 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Monday, April
6, 1964|Chaitra 17, 1886 (Saka).
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